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14.2.2003: ' Heard Mr., A.Deb Roy, learned

mb

"~ 8re CeGsS.Ce for the respondents,
: ‘The application is admitted.
Call for the records.

No fresh notice need to be
“issued. The respondents may file
.wrltten statement within four weeks
flom today.

L.ist the matter on 21.3.2003

for further orders.
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 Deb Roy, learned Sr.C.G.S.C.

the sespondents to file written statement,

Fresants The Hon'ble Nr.Justice D.N,
L Chowdhury, Vice=Chairman,
i Heard Mr.B.Chakraborty, learned counsel
appearing for the applicant and also Mr.A,
y
The issue relates to payment'ofgretiraﬂ
benefits., The applicant retired from service
on 31.5.1998, In view of the inordinate de-

- 1ay in releasing the retiral benefits, the

applicant has made this application praying

for an appropriate direction on the respone
dents 0'5

In the written statement also the rese
pondents stated that administrative decisior
was taken by S,S.B, to process the pension
and other retiral bbnefits admissible to tha
applicant. Accordingly directions was issued
to Divisional :Organiser, Shillong to sub-
mit the pension papers of the applicant to
P.A,O,, SeSeB., M:H/A, for immediste releasa
of post retiral benefits to the applicant.

contd,



Contd.

25,4.2003 Mr,B,Chakraborty, learned counsel

bb

for the applicant has placed before me
an order No.E.l1/9-2/5D/03/1174-77 dated
10,2.2003 which reads as followsgs-

"With reference to the DG 3SB's
Memo No, 14/5SB/A2/2000(19)407-08
dated 23.1.,2003, the pension papers
alongwith relevant documents in re-
spect of Sh,J.R,Chakraborty, ex-SAO
who has retired from service wef
31,5.1998 Afternoon are enclosed
herewith for favour of further
action at your end please,

DG SSB vide above referred memo.NOa

407-08 dated 23.1.03 has intimated
that the pension case of Sh Chakra-

horty ex-SAO has already been deci-
ded by the Government and it is
being released shortly,*

Since the authority, after much delay
had taken up the issue and passed
appropriate order, it would not be
appropriate to pass any order at the
stage. The authority has already
taken steps for releasing the retiral
\benefits to the applicant. It is ex=
pected that the respondents authority
shall release the retiral benefits
with utmost expedition without any
further delay,

Subject to the observations made
above the application stands disposed of,
There shall, however, be no order as to

costs.

Vice=Chdl rman
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DISTRICT~KARIMGANJ.

Guwahatl Bench.

{An application under Section 19 of the Administrative Tribunal Act, 1985.)

For use in Tribunal’s Office

Signature
Date

O.a. No. - 390 /2002

Between

sri Joshada Ranjan Chakravarty

. Resident of “susoma” Longail Road,

Karimganj, P.O. & dist-Karimganj, Assam.

.« -Applicant.
And

Union of India,

Through the Secretary, Ministry of
Home Affairs, New Delhi-.

The Director General, Security,

South Block, New Delhi.

The Director, SSB

" Block-V (East), R.K. Puram, New-Delhi.

‘'state  of  Assam, through  the

Commissioﬁer-Secretary, Education

Department, Dispur, Guwahat-6

Raspondents.
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1. Particulars of order(s) against which the application is made :

The applicant through this application assails the
arbltrary and illegal act on the part of the Respondents in
not paying pension and other retirement benefits even after

-

serving blemish free for the last 32 years. o

Jurisdiction of the Tribunal :-

The application declares that the subject matter of this
application is within the jurisdiction of this Hon'ble

Tribunal.

Limitation :

The applicant also declares that the present application is

within thev 1im1tation period as has been prescribed under

Section 21 of the Administrative Tribunal Act, 1985,

* Facts of the case :- _

That the applicant is a citizen‘ of India and a permanent

- resident of Longai Road, Karimganj, P.0. & district-
- Karimganj, Assam. Being a citizén of India, the applicant
- as such, is entitled to the rights and privileges' as
‘guaranteed under the Constitution and the relevant rules

j framed thereunder.

- That the applicant, who is a graduate in Arts with Honours

. in Philosophy, vinitially joined as Assistant Teacher on

«...Contd.
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25.11.59 at Govt. High school, Hailakandi. In the year
1965, the applicant was transferred to ‘Karimganj at same

capacity and was bosted at the Karimganj H.S. School.

That vide an order déted 15.6.66 issued by the Additional
Director of Public Instfuction, Assam, the service of the
applicant was placed at the dispesal of the Prime
Minéiter's Secretariat for working on deputation at the SSB
which was tpen under the control of the Prime Minsiter’s
Secretariat.

A copy of the sald order dated 15.6.66 1is

annexed herewith as ANNEXURE-A.

Tﬁat having placed his service ‘on deputation at the §S5B,
the applicant on 15.7.66 joined at Karimganj as Circle
Organiser. During this 'period, the appliéant underwent -
successfully acquiring 1aure1 in wvarious courses such as,
Geﬁeral. Officer's Course; Air  Reception Cou;se;
Intelligence Course; Refreshérs Course etc at Panchgauni
'(Maharashtra)} Shivpuri.(M.P.), Goaldam (U.P.), Delhi etc.
’I‘he applicant during his tenure of service was posted at
Karimganj, Kalaigaon, Bihali, Sootea, Tura, Jowai,
Patharkandi and Kailagahar etc which are few of.,the places

where the applicant was posted during this pericd.

That - in the year 1974, the authority of the $SB called for

option Vfronl the person sérving at the 5sB for permanent



absorption..The_applicant responding to the same exercised

‘ his option for absorption in the SSB. The authority in this

process absorbed the persons who exercised option and the
applicant was ‘under reasonable believe that he too will be

absorbed. But to his utter dismay, the applicant was

:,shocked to receive an order issued vide dated 22.4.81 by
. the Area Organiser, Cachar, who .controls the district
. where the applicant was posted, that the applicant has beeh

- repatriated to the parent department, though similar

persons were absorbed in the SSB.

"That the applicant immediately filed hisg rebly stating
‘therein that he has applied for his absorption in the §&B
Véxercising option and having served the department for the
last 15 years it will be too late to go to the Education

fDepartment wherein he will lost all his seniority and other

benefits. ‘Finding that no suitable aétion followed from

‘the SSB authority, the applicant vide writ petition, Civil

.*A,Rule 488/81 apprbachéd the Hon’ble Gauhati High Court which

i
i

L vas later transferred to this Hon’ble Tribunal and upon

transfer was registered as G.C. NO. 314/86.

That the said application was finally heard and was allowed
%? this ‘Hon'b1e~ Tribunal vide judgement and order dated
11.2.87 allowing the application and setting aside the

%mpugned order of.repatriation'dated 22.4.81. This Hon’ble




|

Tribunal further directed for ébsorption of .the applicant
in the SSB': |
A copy of the -said judgement .and. order
dated 11.2.87 passed in G.C. NO. 314/86 is

* annexed herewith as ANNEXURE-B

-'I‘l')at' the Union of India thereafter preferred an appeal

before the Hon’ble Supreme Court and the Hon’ble Supreme
Court wvide 'judgement- and order dated 5.2.97 uphold the

order so passed by this Hon’ble Tribunal dismissing the

~ appeal but modifying the order to the extent that the

applicant will be allowed to complete his tenure at t:he 858

and he at the SSB will be entitled to all the monetary

“benefits and will also be entitled for promotion.

A copy of the said order dated 5.2.97
passed in Civil Appeal No. 1877/88 is

annexed herewith as ANNEXURE-C.

That en 5.8.97, the applicant submitted an application

before the Respondent No.3 seeking clarification with

.regards . to his submission of pension papers as he was

deemed to retire next year. The Assistant Director {ER)
accerdingly vide Ahis official letter dated' 20.8.97
¢larified that since the applicant was allowed to contihue
at the SSB till his supsrannuation, he £is to submit his
fsansion papars before thé Dirxector of Accounts, Cabinet

éocretariat , New Delhi.

......Contd.
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A copy of the saild official letter dated

20.8.97 is annexed herewith as ANNEXURE-D,

" That 1lastly, after serving the $SB for 31 vyears, the

" applicant was promoted in the month of September, 1997 as

Sub-Area Oraganiser but was posted at hostile terrain at

. Tripura. In the mean time the Director of Accounts Cabinet_

Secretariat express his inability ton pay pension in

absence of absorption order.

That finding thap the Director o¢f Accounts, 'Cabinet
Secretariat ( hereinafter referred as DACS) was not
accepting hig pension papers, fhe applicant approached the
Respondentva.q vide his representation dated 3.11.97. The

AsSistént Direétor (EA) of the office of the Director

~.

General of Security accordingly wrote to the Senior

‘Assistant Director of Accounts, Cabinet- Secretariat to

"accept the peﬁsioﬁ papers of the applicant as the Hon'ble
Apex Court ordered to extend the monetary befits and decide

the case as per Govt. instructions.

A copy of the said official letter dated

5.12.97 is annexed herewith as ANNEXURE-E

That during January/February, 1998, the applicant submitted

his pensioh papers before the Divisional Oraganiser, SS5B,

Shillong for onward transmission to DACS, New Delhi. The

Epplicant in the mean time retired on 31.5.98. After his

“y
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* “retirement, the Divisional Organiser 5SB,  Shillong
forwarded the pension paper of the applicant which was
submitted before them, to the DPI, Assam putting the
responsibility upon the Govt. df Assam to pay pension.

A copy of the =said letter of the S8B,
Shillong dated 25.6.98 is annexed herewith

as ANNEXURE- F.

13; That. after ﬁis retireﬁent when nothing was doné to pay
the pension and other retirement benefit to the applicant,
finding no alternative, the applicant again approached the
Hon’ble Céntral Administrative Tribunal wvide ©O.A. No.
137/98 and this Hon'blé Tribunal vide judgement and order
dated 16.11.99 dispose of the same without going to the
merit' of the case directing the applicant to file
representation before the “cémpetent'authority” who are to

pass speaking order within a month.

14, ‘That adcordingly on 29.12.99, the applicant submitted his
' representation which was disposed of by the Director
General of Security, Office of the Director, S5B, New-Delhi
vide order dated 31.01.2000 stating therein that the
autAority have paid what ever monetary benefit as
prescribed by fhe Hon'’ble Supreme Court ahd for his
pension, the applicant should liaise with the parent

department, i.e. the Govt. of Assam.

veren...Contd.
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A copy of the said ‘order dated 31.01.2000
passed by the Respondent No.3 is annexed

herewith as ANNEXURE-G.

That the applicant who in the mean time exhausted all his

savings finding no way, submitfed a representation before
the Govt. of Aséam for necessary action so that he can get
his péhsion.' In pursuance to his representation dated
2.01.2001, the Govt. vide a communication dated 4.5.2001
asked the Director of Secondary Education, Assam to inform
the applicant to.approéch the SSB who are respdnéible to
pay pension. as per Govf. of India’s instructioné as

contained in O.M. No. 14(5)/86/TA/1029 , Ministry of

7 Finance, Department of Expenditure Control, General.

d

The copy of the sald representation dated
2.01.2001 and the reply of the Govt. of
Assam dated 4.5.2001 are annexed herewith

as ANNEXURE-H-H-1.

That 1nteréétingiy though the‘SSB vide their letter dated
31.1.2000 has taken a'stand that‘tﬁey'are not liable to pay
the pension and the applicant was asked to approach the
Govt. of Assam, yet vide a létter'dated 2.i1.2001 issued
from -thé SSB Headquarter, the applicant was asked to
submit all the relevant papers so that those may be process

for eafly release of his pension from the said Directorate.

K5,
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A copy of the said letter dated 2.11.2001
igsued from the $SB Directorate is annexed

herewith as ANNEXURE-H.

17. That it appears that though the §SB are asking the
applicant to submit'thé papers so that those can be process
to pay his pension, yet they in actual did no take ény
‘steps in doing the needful. In the men time the applicant
did receive ar; official letter from the Govt. of Assam
where in the Govt. of Assam requested the SSB to pay the
pension as the aﬁplicant before retirement did not se;ved
under the Govt. of Assam.

A copy of. the said letter dated 13.12.2001
is annexed herewith as ARNEXURE-J.

18. That it appears that the Govt. of Assam take up the matter
and made necessary enquiry which is apparent from the
letter from the Director of Secondary Education Assam.
Further when no result came up, the Jt. Direcfor of
Secondary Education, Assam again issued a letter on
11.6.2002 making a‘request therein to the SSR to pay the
pension and thereby returned the relatea'documents back to

56B.

The copy of the .said letter dated 5.2.2002

and 11.6.2002 issued from the office of

Director of Secondary Education, Asam are
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20.

21.
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annexed herewith as ANNEXURE-K &-K -1

respectively.

That thereafter the . 8B wvide a communication dated
5.7.2002 again sent back the file along with the papersz to
the Director of Secondary  Education putting the
responsibility upon them to pay the pgnéion.

A copy of the said letter dated 5.?.2ﬁ02 is

annexed herewith as ANNEXURE~- L. .

That having retired' from the SSB after serving - the
department for the last 32 years with nothing adverse
known against him, it is legitimately expected that the $SB
are liable to pay the pension and other retirement henefit
to the applicant when the matter has been settled for once
and all by this Hon'ble Tribunal and upheld by the Hon’ble

Supreme Court. The action of the Respondents here depict a

~ total callous and inhuman attitude shown to an employee who

have dedicated his 1life serving at the remotest places

- under hostile terrain which is the hot bed of insurgency.

i

That the applicant begs to state that pension is not a
bounty which the authority can withheld. It is legitimate
claim of an employee for the service he has rendered

relentiesély for the last several years. It 1is not

~understood how the SSB can ask the applicant to approach

the Govt. of Assam when the Hon'ble Supreme Court has

LGN
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stated in the order dated 5.2.97 to advance all the

monetary benefits which suggest and includes pension too.

‘ Admitting as such, the SSB therefore asked the applicant

vide their letter dated 20.8.97 to submit the papers. This
fact was further strengthened by the subsequent letters
from the SSB dated 4.12.97 and reiterated by letter dated

2.11.2001.

That the applicant begs to state that in wvarious letter énd.

correspondenées made between the Govt. pf Assam and the SSB
goes to reflect thaf the matter will be decided for oﬁce
and all but to his unfortunate, the applicant found ﬁnat
the hope and the assurance that was genérated wags 1in vain.

It is apparent that the both the Govt. 6f AssamAand the SSB

. mentioned about Govt. of India 0.M. NO. 14(5)/86/TA/1029 of

: Ministry of Finance, Department of Expenditure Control-

General puttihg the responsibility on the 8SB for the
pehsion. The SSB too admitted the same and mentioned abéut
gaid 1et1;er 'quotirig the | vsame .. in théir ~ several
correspondences. Froh this fact it is apparent that the

Respondents are liable to pay pension to the applicant over

which he has a -legitimate “claim. The applicant thereforev
' prays that a direction is necessary asking the Respondents

; to produce a copy of the said notification befdre this

u7f Hon’ble Tribunal. The pension and the retirement bkenefits

are withheld though there is no proceeding pending against

the applicant.

tereneneen...Contd.



24,

-12-

That the applicant begs ﬁo state that at present the
applicant who 1is about 63 years _of age is a patient of
hyperténsion, high blood pressure, diabetic and wvision
problem and for this he was a150' hogpitalised on few

occasions. ‘Further the wife of the applicant is severe

anemic patient. Now as the applicant has exhausted all his

‘money, he is unable to provide any treatment to himself as

well as his:wife. RBecause of such malnutrition, the health
of applicant as well as his wife detroited day by day.
Be it stated here that the applicant took a loan of RS.

1,10,000/- from the SBI Home Finance but because of his

"~ pathetic financial condition, he was unable to repay the

loan and the bank are now pressing hard to pay him and has
also threatened of initiating proceeding. This also has

lowered the reputatioﬁ of the applicant.

" The copies of the medical certificate and
the SBI Home notices are annexed herewith
as ANNEXURE- M SERIES & N~-SERIES

respectively.

That as already stated above the applicant because of

exhausting all his savings and because of non payment of

pension was left without any source of income as no other

member of his family are being employed.. The applicant was
unable to provide the basic medicine and treatment to

himself and his wife. Further his daughter who have a

tereeeennannContd.
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brilliant academic career was also unable to fulfil her
dream of studies in MBBS course although she stood first

Class 7® in the Final B.Sc. Examination.

That the applicant begs to state that the applicant always
receive step mother treatment from the Respondents. Though
he served the department for the last 32 years, he was

given only one promotion and that too after the Hon'ble

Apex Court gave direction in this regard. The applicant

though was entitled to be absorb as permanent employee in

the $SB was not given the benefit though others similarly

" situated have ‘been absorbed. Applicant was unable to reap

" the benefit of schools service nor the service in 85B with

" regards to seniority. The applicant was further given the

~pay scale of '‘Assistant Teacher till 1978 and only

" thereafter -his salary was revised. The Respondents even did

not pay the applicant the Special Duty Allowance to which

- he is entitled during his service at the remotest piaces

. and the reason for denial are without any justification.

Further when .the Govt., of India raised the age of

. retirement to 60 years on 13.5.98, the applicant was made

to retire - on 31.5.98 at the age of 58 years. All this facts

goes to show the treatment meted upon the applicant during

the length of service.

That it 1s stated here that the applicant could nqt

--approach the earliest opportunity as he was left without
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penny and the>matter was pending between the two Govt. The
applicant was unable to accumglate the 1legal expenses
earlier and his health condition also did not permit to
travel and met his lawyer. Afteé managing money from known
sources, the applicant hasltherefore approach before this

Hon’ble Tribunal to ventilate his genuine grievances.

That it is stated that the applicant has been make to move

like a shuttle cock once before the 83B and the Govt. of

Assam and none is ready to shoulder the burden of paying
retirement and pensionary benefit to the applicant which”

P

depicts the lackadaisical attitude of the Respondents.

Grounds for present angliéatio \

For that the entire action of the Respondents in ‘denying

4

the applicant his legitimate pension and other benefits are

.

arbitréry, illegal and without any justifiable grounds..

For the Respondénts without any reasonable excuse has
unduly withheld and denied the applicant his pension which
is in violation of the establish norms and procedure. The

entire action is' arbitrary, illegal and irrational.

For that the action of the Respondents in the instant case
besides being arbitrary, illegal, malafide and biased 1is
also violative of Article 16, 19 and 21 of the

Constitution of India.

...... veeer.Contd.
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For that the action of the Respondents in the instant case
ig patently malafide and perversed based on irrelevant and
extraneous consideration. The entire purported action is

therefore liable to be quashed and set aside.

For that the impugned action besides being arbitrary ,
illegal and'malafide is also liable to be condemned and set
aside as the same has denied the applicant from his source

of livelihood as prescribed under Article 21 of the

Constitution of India.

For that the order so assalled and the entire'exercise of

power has been performed in violation of the principle of

"natural justice and administrative fair play. The action as

such is liable to be quashed and set aside.

For that the pénsion is not a bounty which the Respondents
can withhold, The aﬁplicant has a genuine claim over the
pension and fof ail this 32 years of meritorious service,
the Respondént cannot make the applicant to run like a

shuttle cock from here to there to get ‘his pension..

For that due to the arbitrary and illegal action of the

Respondents, the appliéant has been deprived of his' right

‘to'life and decent standard of living thereby making the

life meaningful enjoyment. The action being in con;rary to

AR it B edn s te —



-16-

the provision of Article 21 of the Constitution of India,

is therefore liable to be quashed and set aside.

For that in any view of the matter the impugned action is

bad in law ag .well as in fact and as such the same is

‘liable to be quashed and set aside.

- Details of Remedies oxﬁansted 1-

The applicant declares that he has no other alternative

efficacious remedy other than to approach this Hon'ble

Tribunal for getting redressal. The applicant at present

has no mean to survive and to provide the bare necessgity to

~his family, as such the applicant also deserves interim

“order directing the Respondents to pay provisional pension
during the pendency cf this application or else he will

‘suffer irreparable loss and injury.

Whether Any Appeal or Suit is Pending In any Court With Regard To The
Subject Matter In Apitation:

That the applicant further declares that there is no suits,

a:pplication or writ petition pending before any court or

'_ tribunal with'f,egards to the matter as agitated in this

- petition.

Details of Relief Sought for:-
Under the facts and circumstances vstated above, the

a}ﬁplicant humbly prays that this Hon’ble Tribunal may be
eene.CoREA

=,
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pleased to édmit this application , call for the recordé
and after hearing the parties may be pleased to pass an
order directing the concefn Respondents to pay pension,
holding them specifically responsible to pay the pension
and other retirement benefits, gratuity, leave encashment
benefit etc. and further be pleased to issue direction onn
the Respondents to pay the applicant all his service
penefits as accrued upon including Special Duty Allowances
and/or pass such order/orders to which the applicant 1is

entitled as per law and equity including the cost of the

proceedings.

Interim veliefs if any :-

Under the. present facts and circumstances, the applicant

‘ prays that the Respondent may be directed to pay

provisional pension in the mean time .

particulars of I.P.0 :

I1.P.0. No. dated | for Rs.

50.00 (Rupees Fifty only) is enclosed.

DTN o1} (111§




VERIFICATION

-t

I ,Sri Joshoda Ranjan Chakravarty, s/o 1lt. Jogesh Chandra
Chakravarty, aged about 63 years, resident of Longai Road, P.O
& district- Karimganj, Assam as the applicant in the instant

application do hereby verify that the statements made in this

ool Fo ity pontt,) — ———  paragraphs

instant 1,2,3 5,4 72, % 9%

are true to my knowledge and belief and those in paragraphs 4(4729,9 /6
.l?;ww’lLy '

’{I‘;,/alde being matters of information derived from records which I

o

believe to be true and the rest are my humble submission before

thisv Hon,ble Tribunal.

I sign this verification on this ?/k day of

December, 2002 at Guwahati.

Deponent.
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Annexure - A TOP SECRET

ASSAM SCHOOL SERVICE |
Dtd. Shillong the 15th June/86.

N0 .235

I pursuénce of Edn. Depptt's letter No.ESS.79/65/
258 dtd 16-5-66 the service of the following the Asstt
Teachers in Class-IT ASS are placed at the disperal of
the Prime Ministér's Sectt. on Circle Organisers with

effect from the date of their joining.

1. Shri Joshoda Ranjan Chekraborty,
Asstt. Teacher, Govi., Hiegher Secondary

~ School, Karimganj.

2. Sri Banji% Kumaer Biswas
Asstt. Teacher, Govt. High Schocl.

Hailakandi.

Sd/- G.C.S5.Buroos :
Addl. Director of Public Instn.
‘ Assan.

Memo No.AAP/AD/7/65/25 dt. Shillong the 15th June ' 606,

Copy to ¢
The Secretary to the Govt. of 4Assam Edn., Depti,
with reference to their letter NosESS.79/63/265=
dtd, 16-5-66 As regard release of Shri S.Kanti
Dutta, Librarian, Dist. Library, Shillong for
further communication will follow,

1.

o, ®hd Divisional Orgeniser, SS8B, SA Div. Silchar
the Teacher may be reported to this office.

3, The Inspector of School, SAC, Silchar.
4, The Prinecipal, Govt. Secondary School, Karimganj.
5. The Head Master, Govt. High School, Hailakandi.

6. Sri J.B. Chakraborty, Asstt. Teacher, Govte
Highe®eksnk Secondary School, Karimganj.

7. Shri Ranjit Kumar Biswas, Asstt. Teacher, Govt.
High School. Hailakandi.

uld repcrt to the Divisional Organiser,
They will get their

They sho
Rs.100/- P.M  during

SSB, SA. Divn. Silchar immediately.
own grade pay plus and special pay of
the period of this geputation. :

sd/- G.C.S. Brror.
Addl. Director of Pgblic Admne
Assan. '
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- e L ot et — Sl e

- and sdéh denial 1s discriminltorflﬁnJ violutivo
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4 has filed affjdavic-

3.{@ The reSpondent No.
' 1f of respondents 1t

opposition,

o 5.

RENIE
In, paragraph 4 of the affidavit in-

i
14 Pas been gtated that the S.5.Be
n of the

sed security organisatio
the officers joining,

rccruitment

is a highly

speciali

gk
GoYernment of India anrd

this Department, whuthcr on direct

ided W1th intensive

or,on deputation are prov

training at Government expense to acquire them
1

thc nocessary professional expertlse, so as to

enable them toO successfully discharge thelir

duLies as long as th6y work in the S.S.Bs

is training the petitionbr

rdergo the

To the scheme of th
was n
]

:training.

0 exception and he had to u

In paragraph

ephat the performance of thé\petitionar

-ﬁoor in the Generdl Of £ icers COursj;>The

:petitionef along with others has bheen working
tation basis in the 5,5 .Bs 38 PUL

"
oon depu
.partment dated 15,6466

i
|
|
‘jordexs of the parent De
|

period of deputatlion was 1aid down'

iNo specific

: gi"n' these Arders . The terms and corlitions
dautatinom

, lof the Officers of the S.5.Ba on

f nave been 1aid down py the Government of Indid,

y »f Externdl Affors letter NOeo

vide Ministr

EA /SE-1/63 aatced 27.6.63.
n dcputdtim arxl eoneinue
Py 009/"

the SaSeBa 0

i
X

¢
LA

.The petitioner joined

5(?1tbhas peen stated éa

waS‘extreme;

s to 1. such
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till to—date, as he was'nevex: pbeen made 8

I‘ . ) .
employee so far. As rcgards his

period of deputation, the Divisional Organiser,

t
Noxrth ASS&m{DiVlSiOn has mcved the Governmnt

LS8]

of ASsam and tha Dire tor,
sam, Gauhati, vide his letter

Elementary Education,

GOVernment'of As
1 dated 8.9 1980

o= riod of off icers

. f:jir : ‘
who are already on deputatidn with S .5 .Be £rom
.tk : - )
I overmment of

i
the Educat;ion pepartment of the G
cih

including the petitiorer.

n this regard.

Assam, No reply has’
In another

been rcceived so far i
h which is also ‘numbered as 5 of the
osition it 15 stated that

in

paragrap
same aff idavit-inc-opp

rules- of S..J.D. (Junior Exccut ive) Service.

which the post of Ccircle Qrganisers are included,

l\,, ,
y the cabiret Sccretaria

were notified b t vide
i /SE~164 /74 dated

‘chbir chtif jeation Noe

30'6 76.‘ rnis rule provided for the initial

constitution of the cadre on the basis nf

reening of eligible candidates by the duly

sC
constitutﬁd screening Committee.

' I
obtainin

The question of

g any option prior to the Notification

of t'hisi Rulc in Juna 1976 and the v’-\li’iity of

any Such option that might have been g

plointof time, thcrcfon., does not L.rise.'

jven at such

In

pa raqraph, 6, it h

committee has not recommerndied the nanme of the
.0.10/"
:"ir . -
.ﬁ;ii--‘ 9 .
! 4

as been stated th:t the Screening,
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‘;:\ petition)er for permanent absorption in the X
wE o ¢
RS SeS.Be S‘ewice. In paragraph T, it has been o
kRrjod FRLH ) .
E L o
‘, 3 P g Stated ;thag the petitioner pes idus scme others i
R |
ol ol were nqil: considered suitable for permanent :
:‘v" .'.' ‘F:E !: ) ' . . !'-:i .
Dk i ST absorption and a8 such céuld not be absorbed. :
PR il =‘
Gk 3 sharvashri R.K. Biswgfy K. Barua, B.R. Nath, ,
s’,: t 1 i 'l
231{ HeCo Boxborﬁ, B.R. Bora menticned by the , :l i
putit:lbn(-r, were also deputationists and were _ *
duly consi.dere.d by the Y ppropriate. Screening !‘
. ,1 : oy
Al Committee but were f ound suitable for pcrmanent S
B i »
il absorptizion (o the 5.5.B.. (Junior Executive)
frdiied .
‘gju f ',. ‘ ‘crvj_co. In p&ragrnph g »f the aff mnvj.t, it ' |
R e
’%’J S has ban stated that a 1arge tumber of officers : :
i ‘}.‘:.'E!; . i
?4 i1 like -tihe petitioner, who were on Jeputation in |
R e . . * 1.
"'9.‘:, : e, . ’
‘% A %{i the service of the 5.S5.Bs have been rcpm;rmted' ‘!
Q\‘& ’{':', (‘v’f. ‘-‘ f
Uﬁ B % to their parent Dep3rtments as they were not il |
l':‘a},}. i:-. . .o
i e 1
b onsidered 'suitable by the approprilate SCI:ecninq “ :
},S Committae for permanent abscorptifm. In Voo .
LR ' i ’
g paragruph 9 of the affidasit, it has been stated '-
i . hat merely continuing in the service of the
8 's.s.e. on deputation for a long perisd of time @)
£ , 1
.;}{ cannob be a ground for permanent ab.mxption, N
ey i _j._\ ' _‘,
NIt : unless other conditions are fulfilled/lt is S
'd‘ . . ; o .
f”‘i ' : submitth that the C-\oe of thc pe_titifmc.r was ]
bn . !
*l : ' duly considered along with othc.x: eligible
offi.cars by thc '\npr’)pri"to Scrucning Committec
" for 'perm'anent als srptien in the S. S Be strictly '
in acconldnce with Rule 6 of the S.5.B (Junior
. '
00011/"‘ i ! -
i ) ‘
|
{
I
: it ’
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Executive) Service but he wae not considered
suitable lfoc permanent absorption in the S.SeB- |
and thusfstill continues as a deputationist ' ‘
“in- the S’SOB. ) ;
4. H ' .
4, After receipt of the affidavit.-in-ooppositior. . /
-
the. petition.c.r has filed a reply. In his reply, ) i", -
it il S
i he has xiebutt.ed the statement made Dby the ’M!‘ i !
: s
S et reSponde'znts in paragraph 5 of the affldavit-in- b
' -:. W ..{‘.; 'r ‘ ) 3;1 !
CHUSGESE Oppositiﬁn apd says that thc pc.titif)nc-r Aduly Vo
BROGEN :
. § 1 E, . qualiﬁﬂ:d “4n the training course. He has stated’ : } 11
Loy i ﬂ 1BE
f‘iz" ;’-‘;f}{i in varagraph ¢ of the reply that although the (& )1,
.\'.‘a"‘;" ,f:l" )
%5; b ! REY perfomance in the General off icer's Cmurse, . I;
g Lo il
i?ﬂ\ i; .‘ . was nob graded as gond/fvery gool amd/or r.mtstanrling. |
! his perfotmanco in all the subsequent training (| :
i '
«:2 { L ccmrse had all along been satisfactory aml
‘;,3 sometjmes outstanding, inasmuch as, (1) in the '
A-.-R.c.g ‘traiping fourse held in 1960 his | .l
’5. b 'r"' ‘
? I,f iR pu.rformdnce was graded mtstanding in which he \/ “l
PEOR P |
Ea FIE sccurcd 92% harks, (11) in the Genexal officers’ (
Sl
t “g' ! Refresher Trainicg course field in 1969, his 5
A S ‘
Voo R
, *p 3 ' pm_rformance was graded as  'very gr)rﬂ, (111)
i o }' | in the 'C.I. Traipix‘g Curse hcld j,n 19'76 his
e v 'R
v |
Jore gl pc;_formnnc* was graded a2s 'go~d! in which he
"(' * 1 secured above 60% mirk, (iv) in the sccrnd
g . General offlcers' Ccurse held in 1978, his
" i
pcrformancc was graded as 1gnod? in whech he
secured about 70% miris and (v) in the intelligence
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couﬁse held in 1980, his performance was

gra%ed ‘Al (outstanding) in which he secured
71%lmarks. He has denied in paragraph 6, the

corractness of the statements made in parugrdvn
, .
6 and 7 of the affi<1«1vib¢1n-opposition. He

haSIStated in his paragraph that had the

il
Scrcbning Comnittc considered his case in

accordance with 1aw, there could not ok any’

31~

i 2 i?ﬁxnm R l

rationale or rcasnnable ground for not absorbing .

'him.pcrnnnwntly in the 5.5.8. inascmuch-ao he»

i

masialready completed all the genuine training

'coursc anl His confidential report has all

p
along been good and(there is no occasion for

-wany communication of adverse comments in respect

rof his confidential reaort.,xt 1s stated that
»itlia mandatrry undler the provisions of |
subwrule 5 of Rule 6 of the Rules which clearly
stipulates that the deputati nists are to,

be absnrbed in thcir rJSpactive posts in the

l ,

fS.S Bs unless the performanCe is wholly unsatisfacto
N L}

for permanent absorption in the’ post which they

held In paragraph 10 of the reply, it s

boen stuted that the eontentiun of the rcgpondents

.thgt his’ performance in the initial G.o.C.
I . g i -

i that for that he was not foun! suitable for
tpermaﬁent absorptizn in £.5.B. He has stated
in this P2 rﬁgraph that he ﬂiﬂ n't £21il in the

ceelld/~

IS A

5trainihg were not upto the mark and thaYéby'meant'
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said exeamination and only remark was fair

,n.

‘minus. However, he has recently come to know

that Shri D.D, Kandpal, now working #3 Area
NI

Organiser, Almora after two promotisrs, Shri ‘

B, ?f Ly, Commmdant (since retired), althaugh
fa%égd in the initial G.0.C. training course, v
Qor%, howcvur, abeorbed perminently in 5.5.8 . \

"in. its 4initial constitugggn and they got series

1L

:ofipromotions thercafter, In paragrﬁph 11 of

i

the reply, it has been stated that the
pet%tioncr ms been allowcd to draw his 8alary
in,the pay scale of the Assistant Teacher

plus one hundred rupees as Special Pay per month .

.How?ver, on and from 22,10.1978, he has heen

pai?.monthly salary ihlthe prescribed péy

'scale'of'Circle Organier, S$.,5.B., namely,

Rs 550-?5~7.>o..£.n~3o-«900/.. ner month, Ié is stated
that in consideration of his efficient cischarge
of @utics an1 rGSponSibimitiLs, he has been
allowcd to cross the efficiency bar in the pay
scale raiping £ rom & 750/~ to m 780/~ pér month
w1th effect from 1.1.85 by order No. E/lssn/i
AS/85(2) dated 6,2.86 issued by the s.s Be ,
DirLctorate. In paragraph 12, it has been stéted'
that.the petiti~ner s been awarded honhrarium
of Rs 500/~ Bor Lllnolatijy Pngliuh Boik "Strategies
of ROVOlutiunlry warfwre" in Bengali language

by orﬂer Hne 25/558B/G/82(4) duted 25,9.86 passed
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by thel «SeBa Directorate In paragraphs 14,

it has een stated that afeer spending so many

yearSf

Yo

repatﬁiated to work as Assistant Teach T in

in the S.S.B. ‘he cannot now be awbitrarily

the Sﬁhoql which will neither sexrve the intcrest

of the.public nor that of the petitioner inasmuch

as the nature of duties and responsibilities

SQS.B.

in Lhﬁ which ho has xon dioscharging

'for mqre than

i

20 years s qltOgether OiFferent
than that of a Sechool teacher,

5. It is fourmd that the aforesaid statement

'made in the reply by the petitioner goes unrebutted,
6. ‘fﬁt is noticed that while admitting the wr;t
putipion by the Gauhatd High Court on 26.5. 1981,
'passedlan order of ad-jinterim stay of ‘the impugned
’arder. On 21 484 1981, tho High Court passed the
following orderat
{' ﬁyr.,Chetia{ the learned ccunsel‘appéaring
o fbr respondents No. 1 to 5 seates that the
' petitioner would not be repatriated till the
dmpmalofthm rule,

be allowcd to have correspondence with the State‘.

Government about posting of the betitinngr unler

the State. ‘Mr. Hom-Choudhury, the crunscl,
for the petiticmer los no objectina to this
prGYGr. Accordingly the stay order paﬁsed

edrlier is madified to this extent "

) .
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EThé factual position

s still continuing in the S

.
e D S et ;. i
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now is that the
S oBo

RO PO 3. ot

S !

ot

peﬁ%tioncr i

£illito-day.

I

-
.
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; The order of initial aopointw-r: reads

nexzd as Annexure 1 o

17 A OV T i

7.;

i i
! (i - as,under'which is an
M \ .,: \" ‘ Do

tbé:—: petit iont

il "ASSAM SCHOOL SERVICE,

i No. 23 ated ohillong 15464650

e of Edn, Deptt's weeeer _\ | ;

No.ESS/79/63/253 dated 16.5.66, tie services 8 ;
i

vy
of the follnwing two Asst. Teachers in class 11

s
373
. e —— .

— . L

RIS RN g am OeE
Ehte i g:%wm,?:.i”';_-,g:g‘\w
.- AT

ERY S,

>

5?‘ In pursuanc:

P
1

- - _ .
= —— i |

sal of the Prime

. ‘ 1\ S.-., are placed at the dispo

' ||

: Minister's Secretariat as Circle Organisexs

' with effect £rom the date of jOinlng. - ’
i

‘ , L il 1. Shrd J.n. Chakraborty ; :
! i ’ ’i' '::‘ : ;;" 2. hri l(oKa Bisw‘ls. "’ ' (
f R A o \ ( :
P 4 5,. sL Sd/nf.C.u.Borooa, .
, RN g i1d1,D.P.TI. Nssam, Pal, 15.6. 66 !
: E‘s T R i :
! ::%h ;i i i seeevas "TEEEEKEKERR/ YYE X KN |
. K g ; "y - )
| O Y o ‘ 7 ;
! }%‘é' ﬁ%hig. The impugred order which is annexed as Annexure 3
i G i ' :
! f,' },‘f 49 e '
B1a i’ L ‘ of the petitinn reads’ as unders
I 1 TR o
| R R 1 Lt ’ ‘
B 150 ) . “"NoJ.hCC, l/l/Bat/81/730-33
ORI A ! Directorate General of Security,
i ;ifﬁ i office of the Area Organisers ssp.Cachare.
I L H A ‘
g R P , \
R i’ | Dated - 22.4.81 ;
T T i | © Memorandum | o
) 2 A . A ——————————
S ST A ) AR S
f%,w ;i‘ S ' : The Divisir-nal Orgdniser, HAfl-ng has
SRS £ U 3 | |
% ;ﬂﬁh@, " intimated vide singal No,HD-2942 At.
: ‘ Il (‘ l . . . 29.4 .81 thﬂt S5B. Dte, h-'.\S Oﬂler(}d_ Y'mr
‘.'. ,i ll A . N
: Pg'{ . L . dmnmedinte repitriztion toO phrent pepargyment. ’
R : :
§ ¢ T ...16/—- .
;
i T ‘ 0 i
e |
! Dot R 1' ,
: RN
N D
B8 4 |
| bl - i -
1 @ ae ;'ﬁ;!ﬁi e . ‘!:
‘ '.'.:”5"”‘,,.,::“‘ W N '.‘
. y ) ;
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The Director of Public Instruction, Agsai, :'i ff‘[

: Gauhati 15 buing roquested to 4o6uo n@cac' Vo N
i TR
R Rl A

' posting order in your case.

1
.
ﬁ! This 'is _for your: 1nformatinn 7.0d ‘ i
ngcessary action. o . : ! }
S IE : . -
AR 1A W S '
IR 1 T ‘  8d/-Illegible | _
ST 22.4,.81 , ‘
| . for Axraed Orygnniser, S8R » .
Cachar ’
Shri J.R. Chakraborty, ‘ '
Cirocle Organiser, SSB., - .
. o Pdtht..rkandi. - I
: ,I . oo.‘oo.oooooo" ’ e :

anpbintment we do not find whiSper abut the

'fact that the petitioner has been sent on deputat~

(
oy

“ion.~.Theinrms and conditions of the deputation L~

I

have also not 1ndicwted therein. In rEply, the

petitxoner has stated that at the time of ' '
Joining the 5.5.N. ho wag allowed to draw his /
salary in the pdy seale of the Assistant Teacher o

plus m 100/~ as special pay per month, However, ,
| nnd from 22.10.1978, he has been paid monthly

! Salary in the pmescribed pay acale of Circle

i efficiency bar in the pay scale, raising his

Organ%ser, S5.5. B., namely, m 500~25—750~BB—30~900/~ S

per month He has also stated that by an order

dated 642486 he has been allowed to cross the

..

: pay from k_750/~ to Bs 780/~ per m.nth with effect

- from 1.1.1985. This statument has been made by

I

1

f the petiticner in paragraph 11 of the IEply.‘wh4ch

is not disputedby the rewpeonlents. ,
! . 0..17/"'
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9. Tl}e state of Assam (thrmgh the secreta~v
to the, covernment of Assam) apd Director of
4 Al |
Public Institutions, Assam, were resprodents | ’
B |
ik in: this case, but they did not taoke a7 steps. ,
i 10. The short point for determination in this - o
., {
AVEE Bt ‘ ! )
' I case .i,q whether the applicant continues to be . . L
i i j on depv;x'tation and the latter has 2 riyht to ' ;
Bl il
%;i i send him back to the State Government f Assam
1“ 2 ! -:.5-:. l
Fag ik, and replace his services at their dispnasnle ‘
RS H !
;’;14,1 e 1f nort whether he is deemed £o be a r':-nanent '
7ol 4 ;
bRl employee in the 5.5.B. _ o oo
£ L : o
E'; <11, Nei'cher the applicant nor the rekpondents S .’
el gl ' Ll
Lol . have filed any document to show urder what terms :
;if:.\ and c0nditions the applicant was initially ,
AR | ’
:f:‘:i-" il taken.to the S.,5.B. Organisation. Whether it
ki g
LIS was a case of deputation f£rom the Government
LR 0111 : '
l,‘ﬁg of Assam or it was a direct rocruitment by
s - » — .
i the S.S.Bs is not clear from the documents
i
38 produced> we have noticed the initial
% nortification of appointment of the petitioner to o
fe the ,t‘he S «S «Bs which makes no reference to
LR Y o .
B i deputation at all anl it reads more like a
SN ‘! % v © direct roecrufment. In the absenceof any
:‘ b ‘{ " ;[_' '
: :1;' ' ‘ L . document relating to deputation of the applicant
NN A . £rom the Government of Assam to the Central ‘
‘o ‘ .
?f Government standard termw of deputation of
R . NRTYS
¢
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officers from ghe Central Gowernment tO the : AN

i l\ . R , oo I
State Gomxmnt, Public &octor vUnder-taking t ‘ P
etc. ”as presoribed in the Appendix Vv pe { 1,
v oﬁ the Fundamem:al Rules. It reacic. as urc‘”- o i

~|"‘Standard terms of deputation £¢:- officerc

: Ideputad from Contral to the state .i

o 'Gowernment, Public Sector Unrlertakinga:etc'

l .
' In the absence of any specific ;
' |
I" delegation and standord terms, cases of !
,‘ “i
U deputation of officers from the Central to {'»
| _ )
il the Stata ard vice versa are beingd referred “
i '\-—-—""—""'"'—s‘-_ ‘
, to the. Miniatxy of Finance for concurrence }
‘at present. The decisions enumerated in ‘ :

::'i{ the fo]_lowj_nq paragraphs have heen taken/w:h“‘/"T

24 . The system of £Llling of posts on deput
1d be restored

acion

’basis being an expensive one shou
to only in excoptional cases apd! with

discretion. Normo Lly, there should be no
cases of deputation of ministerial (except

in the case of empl
Department) and Closs N«Govemrﬁnt ‘sarvantse.

oyees of the Accounts

.,’

'l‘he period of deputation shauld not ordindrily

exceed one year 8t 3 time and should not nomally

b'e‘.extended peyond ehree yoirs.
3, The fixation of pay of Government servents
transferred on ‘deputdtion' in the pyblic

rest will e govurned by the texms of any

' 00!19/" ’ ‘.
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- gene;;a:l\. oL apecial ordexs issued.

In .the

case zpﬁ tranﬁsfera which are not in the publi.

'inte.n;uot, tho pay of the officer will be

fi.)tad. in the scale of the deputation post

-undex ther Operation of the nomal ruks. In

éuch]cases, 1f the minimum of the deputation

postl is. Substantially higher than the emolumenm:d

adm;s,psible £o him in his porent Depertment/
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' | . xestrict the pay of the officer Suitably 5nd‘
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% i - o t):e.pnx 80 ¢ doet® wh o I bo ‘tndtcated in 1t.0m
.:z:-;.,; . L : \
L { a(ii) of the enclosre (Annexure).

[T T oo ek oy v

4,;-' The standard terms as given im ghe
’ Anpexure to the deeision sﬁould normdlly be
o al)owed ro offjcers deputed from the Ceantre

to the state Government «

3. The services of State Government employees

Can may also be obtained for employment under the
SH gentra;t Government on ¢he pattern of similar
Sl t.erms to be mutually settled in consultation
depfil with the State Govarnment oopeornod.
6, The President i8 further pleased to
;' ‘ . decide. that the power of deputdtidn in respeet
'::f’ ( ' . ‘
IR of non-gazetted Government servems may be
. i f ) \
*,%lg | exercised by the Heads of Departmenes and that
: 1 .+ 4n respect of Gazetred Government servopts py the
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‘Ministrics of the Government of India subjec 3
©o the condition that the tronsfer would be :
on the stapdmd terms as given in the Annexuu -
- to this office Memorandum 38 referred to abo ™ :
Cases,. in which any departure. is iuvolved will ‘f
" pe required to be ceferred to the Ministry oL
! | . !
of Flnance- ) . . !
, . _ !
'1. "rhese orders will not apply to officers Ig
who ure eitle r holding supertim‘e-scale posts. R
. In such cases, the deutatifm rerms will be .‘
* ettled in consultation with the M;Lnistry of ,‘
E‘inance i{n edch case., These orders will not \
' ! i ’
, also effect the cises of deputation of centradl
o ccvcmmont employwa to the States and vice versa
/ whc.re s ome epecial ordets are already in
» existence.
) i ! (G IO'M.F O.M .NO‘FI(G).—E N(A)/GZ, dated
' the 7th Decenber, 1962: o. M.NO.F 1(6)E. IV(A)/Gz. }
:}  III dated the 2¢h April, 1964:7 F. 1(6)~E.IV(A) /62~ /
TRy EI-ﬁIII(B) dated the 16th July, 1984s and F.2(21)- !
U T S ' 5.11(B)/68 dated 15th November, 1968) . -
T S ANNEXURE ‘}
S I L. | . : -
SN : (1) meriod of deputation .eessse¥G2CS
_{{ }‘i' . : 'frdnooooooooqgoooooo..(dntc ’cobL ijen).
A !
5‘;3__, i ' : : (2) Pays (1) {1f the t;ransfcr is in the
AP I 1| ' 5 )
{ 1 '~ public jptezest) \
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wauring the period of deputation, ‘
Shri .............will have the option either to
get hia pay fixed in the deputation post under
he operation of the normal rules or to draw pay
of t}ue post held by him in h:Ls parent

department plus a deputation,(duty) allowance

in aceordance with and subject to tho‘condition:,

.as modified from time to time and such other
general or Special orders issued by the.
MiniStry of Finmance. '

l (ii) (If the transfer is not in the ’

public iqterest)

! During the period of deputation Shriecegeccee

will be entitled to pay in the scale of the .
POSt Of RSeeeseeesssaiut unlef eﬁe.bperation of

the, normal rules. "

' 12."“..The petitioner's contention is that no

sCreening Committee was constituted to assess
the suitability of the petitioner in texms of
the Rules which were notified on 30.6.1976.
Rule 6 relating to the initial constitution of
the service reads as below: .

" INTPJAL DONST ITUT ION¢

(1)

appointed day, any one of the categories or

All persons holding as on the

posts specified in Rule 4, whether in 3 v
permanent Or temporary or officiating capacity

0‘.22/— Jl
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{g%%& or on %? putation basis, shall be eligible gj _i i ~-;Tf
;?:5S¢flf;/ for a Pintment to the service at the initial iﬁ
':Gi‘ con§titrtion thereof., . o
éf;i; | (2). The controlling authozity shall
; {Ef "cbnsti%ute a Screening Committee in reSpect of' ,
V;é?i each grade for adjudging the guitability of = ;. b
i _ peraons, who, baing eligible to be appointed to ‘ | ;’
12;?§ the service under sub~rule (), where serving |
f;fév Ln.anyigrade immadiately hefore the initial
",fﬁgi éonséitution dadre, fbr permanent éppointnﬁnt '
i ,;a- therein and every gommittee so constituted ;\
i >?:€} shall,;subjact to such general or special
?ﬂlfﬁ; g instructions 38 the COntrolling authority my
f? ?ifj?' give and after following such procedure as the.
;}fﬁiiﬁi ?ommiptée may deem €£1it, prepdra 1lists of porsong
?5 “ , éonsidered‘s,uitable for such appointment in
?é.,®}l§;:- X ~ each grade with the names Of such persons arranged ‘
i; | in the order of senjority based on the date of
%j cOntinuous appointment in tha grade which they
§§ are tovbe absorbed ¢r in an eqﬁivalent grade; :
A Prcvvided that in relating to each grode -
?%HZSﬁ}  Separate 1ist shall be preparcd for cach Diviﬂion: J
RN Provided further that if phe controlling |
‘z ; ;]. ‘\ ) authori.ty decms 1t nocusaury s8p €0 do, the
i3 3%&; | same committee nay be oonstituyed to function
'rﬂﬂ o jin relation to two or more.gradGS'or different
; | ‘committees may be constituted to fungtion in
i » | | S
| ' |
e
| . . ,}
i . |
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ore grades in each Division.

to onﬁ or m § ;:.
%3) An intimation shall be sent to every
} , persor[\ eons idered suitable for appointment on
:‘3 ' R a pex:manent basis to 3 post in any grade givj.ng .";"
‘ ' | him an opportunity to express, ‘within ' .
x

RN e thirty doys of recoipt of intimation by him,

?( 2 ’ his willingness +o be so appointed on 3 ‘ g ,'

“ :' _ . ,permnent pasis and the option once exarcised 513

;J-qéis | shali be final. |

; i (4) Persons who are willing to be appointed i

IEN ‘ on al permanent basis shall be 80 appointad in .
the.ordor of msoniority agajinst permanent posts

availaple as on the appointed day.

R .

Aokl .
] [ ) - ! (8) Notwithstandimg 8nything contained
’..' . ’ &Q.aubvrule {2) to (4), every persos holding, ' f
,) ' as cn the appointed day, a perminent poet "l
‘;1 ip amy one of the categoris specified in rule 4 ’
*,kgl 3. in t,he 8SB shali without prejudice to his ' :
}‘! 'i" f bei;lng.ﬁonsid.ered for appointment to a perm3nent !
J& ’jﬁ' o | post in the higher grade or to his continudnce
SN in such higher grade in an officiating or

.
l ‘ . temporary capacity, be absorbed in his rcaspective
SRR | |
S substantive grade against the permirent post
L aqailable as on the appointed day. '
, ; | (67 The Screening Committee may recommend :
] . !
.o : !
‘ il ' fox per.iicu B ssintment in @ lower grade any .-
gt \
‘ Li“i _ person whg 15 erriing in @ higher grade
| '; i . ' o.’n24/"‘ i
i “ '
\ -
t
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irreSpective of whether he is a deputationist
or\a ?irect recruilt and every appointment

-madenon such recommendation shall be without pre-

judiee to his continuing to serve in the
il
'higher grade.

,”(7) Persons holding posts, as on the
appointed day, in any grade of the service,
who are not fouuﬁ suitable for permanent
apoointment undtx sub-rules (2) to (6), may
be continued in pOSt in the same grade of the
service in a tempordry or officiating capacity,

|
?ﬂ the case may be,

(13 lIt is not brought to our notice as to

o

|
//47’when the Screening Committee was conatituted

for assessing the suitability of the petitioner.

There is a clear denial of the petitioner

that there was Ony‘Screening Committee
' constituted for the purposeof assessing the
sultability of the petitiorer. Nothing has

| been produced before us to controvert the stand

\ taken by the petitiorer.
14’ The performince of the applicant along \

yr
f
dates hdve been stated by the petitioner
himself. He has stated that his A.,C.R. for
all the years weve good, In\smme cases he
has also been graded as 'outstarding', In the

cee25/~

- w"—/"‘

By S f" '
ﬁ g \Cj e

.with the records of performince giving different
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.C.R. of 1968 his performance was graded

P S 7 2 B B o o Vs R P .

RS i B TETEVRETE T i S T N W s 8 2 3 7 TS

":€u~ N 'o;;standing . In 1969 in the General

M ':‘: OEEI;;;;' Ref:esher Training'COurse he has

‘§§?i5;5' | - been graded as 'very good,! In 1976 4in the

f ﬁk}; , | j c. I. Training Course his perfonnance was
;g¢~éi grgdgd as 'gocd', in the Second General | ' ;
%%!f{?' Otflcers ¢ Rafieshaxs Courso held in 1978 his
éé."ﬁ 5 . performance was graded as 'good! and in the

| § F ) intelligence course held in 1980 his performanoev‘ :

Gl/ = was graded as 'outstanding . . - | {‘

e A Sy ST

ugj §1ﬁ /<i§;‘ 15. As we notice there 1s nething in the f
‘5?. «5“:' ’é ’Q record to show that his,perfornnn;e was | ‘
_%ig %%i ' unsattnfcctory. It ims Only desirable that if
leps at|all a person is not to ba ultimately ' ;
doged N
§%  nf ; ',F ‘ ab?orbEd in the organisation on its being made | : i
‘. perminent those who are not considered sajtable .
j& are sent back at the earliest opportunity |
“{T' so that they do not becomc 3 complete misfit
 'Tﬁ } in the parent Departmcnt,,Thia is particularly
‘f f;jf': . @?pessary where the dyties umder the
'?jgéﬁ ‘bqrrowing authoriﬁy dra of a different nature \
'E;?@{j and have no bearing with his normal dut i3s
_f ‘ﬁﬁ under.the lending authority. The applicant wae
f{ %iﬁé. - an Asgistant School Teacher and in ¢he S5.5.B,
'?‘ff} ' . organisation, he had to be}cOnsistently engaged
%VV&E : in handlnﬁg the qun and éraining to the local
;? f‘ A?oigﬁteers in gvevrilla taétiég; This kindof
il | | e o26/e
"It
S |
éi f:ﬁv f
.,.;EE | ’ }
, .iiuﬁﬁ 5 -
\ ';.i i
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of handling of arms and guerrilla tactics

e
R Zm N

PR
YL

is entirely unconnected with his work as - o ,

R e o

Assistant School teacher or Any other higher

R T Y e b et T bt R

post 13 that Department.

o mg

The petitioner has,

g

I P P

e by ncw, put in about 21 years of service and | ‘
3};;~ after s uch a puriod of se
PR !

i4.1; there;qould be hardly any Justification for ' f -
AL ‘ |

atman

rvice in the §.S.p. o

SN e om PP

Tn e et

LR callin% upon the person to go back te his | :
LR
LA - parent Department if he does not want to go
[ANS O I )
I S i
”% Zh','. knck oflhis own and the parent Department is
ety ! .

i

also not willing to take him back, Indeed it

SAR = iy

a5 e
e L AT 7
T

e e

nt

i

;rﬁ . ’ might be a serious problem for the pire -
. Co l.
v Department to absorb-him appronrlately if it |

y B JON
AT S e 0, % g LT 4 5172

e

a9,

4%;5 becomes incumbent on them to take him back. i \
Eg;ff. At this stage we may mention that at no’ é
?%f;fij' point of time prior to the is$ue of the impugned 1
‘;?%aﬁgéi order; the authority made any approach to the :
;Eéff d parent Department'to repatriatce the putitjonQr '
.;%f;f for his unsuitability or otherwise, Rather, | w\
E% ﬁj ;t is seen froam the record that ag %atc as on
-%gzéj 12;3'8°'¥the Staff’ Officer vide his lettel No. !
%%;Eu 1/25(I)/EStt/79/80/2248~64,‘dddressed a letter | i
ii’;' to the Education SLcretdry of Assam on the |

;5‘53 Subject of sanction for dvputation and extension Ve

‘ﬁ‘fif of officers uorking in S s -B.. fhe name of the

lﬁzéég putitioner flgUYéS as "§y. No. 4% to the list

.f ?f? of names given there. Therestter o 8.9.80,

: riéi' aa27/-
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' This having not becn done,

péxent Depagtmen)

et -

o e S

~27 & '
another Memo-grandum by the staff Officc !
Administration, North Agsanm Division, ’I‘ezpur,l “'k/ T}x‘
regardlng Sanction for deputation and extension , . ‘
{of tcrm of deputation, ip whitch in "serjal ]“
fNo. 4" the name of the °t1tionar figures A Ik
:¢Opy.;f this memorandum was sont to the {
rDirﬂqtp” of ElemEntWry Education Assam, ' l
Gauhati for favour of hecessary action, -
' It is however not to the credi: of the | !
}Dlouanfary quoattnn Department not to rcspond :
sto those corrLSpondenCu but that is entirely’ ) 1
a diffurunL mitter, when the S.S B. Difectorate ) i
had failed to secure Any reply fr)m.the
- nlamenﬁary Education Dvpartment the appfOpriate . K
measu:j for the s,s.p, or the centrai' i\
éoveranWt Departmunt was to take up the matten_.v ' ‘%‘
ét the aapropriate ievels between the Fentral {}
n

Govcrnmunt arxl the State Government S5 as to

t

finalise the matter at the appropri.

to us there {g
nothing which would jusfify the reversion

of the‘applicant to the Emucition Departmcnt

of the State of Assam even if the Edyc
Departnen“

atdion
1s capable of Absorbing him,
16. P S ol

LT Loy oo

-

Sl from the

an officer becomes ynfit to

hold an &SSLgnmenf at the Appropriate placc A

...ZG/n-

ate timn l h/// o \
: : \
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'?h s parent Debartment. The respondents o
; ﬂlva falled to establish &)nt the applicant was
; ‘
; l'.'-"'fi e b |3' n on deputaflon f rom thc. Gove rnment of
L TR N . ,
- g;;' ?: £5m and that his deputation was extended -
fgiéygdf-, f;om.tiue to time, That the terms and conditiops
A it . | o
&é!h:ﬁj;  : ﬁ$x deputation werﬁﬁnot followed in the case
i?gawﬁﬁéH Séends fully es tablishedf\ In the carcumstances
J{§;ﬁ¥&?7[ | %3“Y cannot in all faixness unflaterally ke
Dot . N
iziigﬁha? - i? order to the effect Fhap the applicant
. ‘ 2: '1" N ;v“':.arxds reverted to the St'm:;c G(:r\:f-’rnment of Assain,
%yﬂij ) e We hawve already noticed that the prtitioner's
NIRRT PR t . -
{g?éih@- i ) . gfudinq in his performinen was 'goed!, 'vexy qood!
iégﬁﬂ‘- u?d.‘outstanding‘.' He wgs also allowed to
AT BN i : :
3§i:‘!: t"v,:‘“(,'l‘:‘lﬁ‘l cfficiency br in the »w:x:{; higher grade,
;i%%%%ﬁg' | ?}‘ugh at a later stagé this would éiso |
{;ggﬁﬁilf FJL‘EY his pOrmnnPnt’rctentiOn and there
3!;:I§';' - E,'imhl e harclly any Ju.,tii.ic:\tion to hold that N
SR bl !
‘k'gﬁgﬂl L . ?0 ppllcantlig unfit to be fetained permanently i
f%ﬁ}%yﬂj ' 'Aﬁ the service. Assuming thaé the applicant =
, l;f%;l ‘*s on deput.dtion, the vncancy (_,on.,c.qut.ni_ upon ‘ :
f"iiﬁ?;, e <>putution had long been fillgd and a . f '
[
j :’E «“ roversion would cause serious dii.,lf)ultion to |
.{:' i:( she adudnistration of the Educat lon Department .
i ; ”‘llm‘ - .:;;:ma; such a long Jrapse. If there is any fault —

in the preseat state of affciiirs +he blame is , .

3 squarely on the 5.5.8. Directerste itsclf that

A} ' c
they md eomtinved to avail the services of the &

1
¢

; 00.29/"’
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j\w<j;?_we may also mention here
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: | | %K

applicant ut totally gailed to give any

r h is'; future. The

consﬁﬂeration at any time fo

pu‘t.iL &.(.lJl“-r was rctﬂjned for such Tl ilong £ ime - ‘ - F
and onihim made hcavy invcstmunt %or his '
| :

‘\;J:&:j.n.s.,ri,c.-; in the different courses'and as such . .

theretﬁﬂ no justification in thc«lnhcrust of ‘

hdm¢u3'trnt;on also to r“VblL him yo a post

”Heru h° will be O a total misrit‘morc paxticularly : ?
/s

)
I

the Zumual Confldentlal RCport from his

when
pPrfU”mdnbe shows that he ha$ b@e?'rendering
ces from 1968 Cny:drds. v

|

fairiy gocd servi
nthat in a recent

R ok e Ty SRR S e e o

i

(Ir‘c*i* icm of this Bench in- Guwahati Cuse No. 13 . .
CTvil Tale NOJ'ZB?B of 194 :
o l%BG « Shri paranath Deka Vv J; Unjun of 3
Imii% aud others, diprSLd of: on 19 11.1986, é
on aiﬁowt ideprticnl facts, We JYprQSSLd gimilax ' T
E '!
‘,fj,f;:‘.j,la \ 4&7 ’ !‘ i : ?.
1801 10 thé circumstances withr t entering ingg {
the:;nerCdCieo of the rulL; aul chulations \ g
arﬁ.rhc rival COnLLntions on raght in all {
faliness, the applicant ahoulcl ke permanently | c !
ans op]:,erl in the.se rvicie . -—-—*—“'-*"-"“—*-m- e ;
| l .
19,; n che result, the uppliowtion inust bhe ! i
«118"'0 } ACcorﬂinqlY: we qu@thland get aside . - ‘ ‘\“‘ﬁi
~th@zordei of repatriation pa%?ca on 22.4.1981 S |
Ly che bt O;:gdnis‘er, s.:a.i_al’i, :o\char apl-ddzoat— o
| | ...30/ 2' -
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IN THE SUPREME COURT OF INDIA .
CIVIL APPELLATE JURISDICTIOR

gmumn_&mum '- :‘i]';j'f o ' .
u.0.1. and ors. o .‘-'J}{?qp%oOAPPCIIIntB

vs.

Joshada Ranjan Chakravarty jﬁ;;;ﬂespondept'

oo L AR .
TN P
. - 1
. ' .t A
R o e

¥e hearﬂncounqel.‘

In the pecullur fnctu nnd lolrcu-:tancen
of the case, we are not inclﬂﬂbd to so lnto the_ '

’f,'"g_;rq::t”
A 0 . ;n’vv' "

detailn of the matter. . --.-f-

" The respondent was sent oﬁ‘deputation'to
3.8.B. as eaflv as on 15.6.6h; He has been

contlnuing in the said ”Depnrtlent" since then.

The Screenlng Connlttee wag for-ed only in 1976
and 1t was decided oﬁ 7.3.1977 that the
reapondent should be repatriated to the parent
De;artment. The repatriation was stayed by
court’s order from time to time. Finally, the ",
Ceétral Adngnistrative Tribunal, Gauhatli Bench,
by?nrder dated 11.2.87, passed an order quashing
the order of repatriation amd directed the

appellants to absorb the respondent in the

"D%poxtmcnt" vith immediate effect,




‘-02x- B

! ';The respondent has got oﬁly a year or : a
little ;ore to retire, In tbe pecullar Iacta of
% this caae, ve are ot the vlew that the reapondont
should be pernftted to contlnuo in thc Departlent'
- qu .B. till hia rotlreaent. Tho order of tbe
B Trib'una'i that the respondent should be absorbed
invthe écpdrtnent wiil_ apply only lpaotar.\aa.
monetar}', benefita to the renpondent ﬁre
éoﬁcornﬁd. Hlth rnunrd to promotlon, the case of
the rnnpondent wlll be conaidered by ;the '
 Promotign cOmmee od only it he ls found e
and auitable by the Conmittee. . he.'wlll be .
/\ | ) entitlcd‘ to th@~ benetltn 'rolatlng thoroto.n.
: J o Jubject to this ‘modiflcation. the appeal ahalf.

. atand dinnlnuod with no ordor as to cocts.»- Hs ‘

N o nake it Llear that this decisxon shall not be &s

precedent in other cased,

- VA

: tredrsesssnnisnrsianads

. [ K.8. PARIPOORNAN ].°

! . - . ...-‘.....'0.....“.OOOOOJ.
-F o { 8.P, KURDUKAR ]
i ' N :
RIS
N. Delhi, :
- February 5, 1997
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ANNEXURE-${@ps; «) /@ ﬁ’x

No.4/sss/SA/66(74}11/2323

, Directorate General of Security,
] office of the Director, °°D

! Bast Block~-V, R.K, Puram,

New Delhi.110066.

Dated the 20th August, 1997.

MEMORANDUM

Reference Shri J.R, Chakraborty, Circle Organlser,
Patharkandl, Shillong Divn, Letter HoaPS(I)/PF/97/249
‘dated 5-8-97 seeking clarification uhether he will get

ﬁen31on from the Central Govt. or from his present deptt.

e  In this connection it is intimated that Sri JeRe

Chakraoorty has been allewed to continue in SSB till his

,superannuation il.es 31-5-98 vide order No.1//SSB/A2/83(2}
‘Vol IV dsted 16-7-97. Therefore, he is to saw submlt his

\ I
pension papers to Director of Accounts, bab Sectt New Delhi

He nay please be informed- accordinglv. Shri J.Rs Chakraborty
«Ce may also please be advised to make his applications only

hough proper channel.

. ;‘:__‘sgc,_h_ A;Q‘_‘; :

Sd/— Karan Singh
Assistant Director (Ea)

| Divisional Organiser,
i Shillong Divn.
Copy to

; Director of Accounts, Cab. Sectt. East Block IX,
L R.K. Puram, New Delhi-G6,

Memo N00E91/9‘Q/SD/16370 dtd. 16"9"97-

Copy to !
1

The Area Organiser SSB, Keshipur, Cachar, for
! information and neces)ary action please.

o | Sd/- N.Re Goswamni,

i _ Section Cfficer, SSB
@ Shillong Division, Shlllong.

‘$0.2080-81 Dated the 27th Sept./97.

J. Copy. forwarded to Shri J.Re Chakraborty, Sub-Area
Organiser, S3B, Kailashar, Tripura, North.

]
2. The Area Organiser, 5SB, Tripura, Agzrtala-799001
ﬂ for information please.

sd/-

|
:f; é@ﬁ@ Ehpy Area Orgainser, SSB

Cachar: Kashipur.

-
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Annexure=l Siwi il L

NO.4/S5B/A2/66(74)-11-3553
Directorate General of Security
O0ffice of the Director, S5SB
East Block~V, R.K. Puramn,

New Delhi~110066.

Dated the 5th Dec./1997.

To
The Sr. Assistant Director of Accounts,
Cabinet Secretariat, Block-IX (Bast.)}
R.K. Puram, New Delhi-110086.

Sir,

Sri J.R. Chakraborty, SAO0 who is due to retire on
his superannuation w.e.f. 31-5=98, has intimated that
bacs has refused to accept his pension papars (copy of
his letter dated 3-11=97(is enclosed).

2 In this connection it is intimated that Shgi
Chakraborty has been allowed by Hon'ble Supreme Court

of I dje vide order dated 5-2-97 to continue in 55B till
his superannuation for monetary benefits and necessary
order have been issued vide S3B Directorate Order No.
17/SSB/A2/83(20-V01.IV dated 16-7-97 (copy enclosed).

3 In view of Hon'ble Suprene Gour t judgment dated
5-2-97 (copy enclosed) DACS are r equested to accept the
papers and decide the pension case xx® as per GOI
M.F.Co®A OM No.14(5)/86/TA/1029 dated 9=1C-86 as already
requested vide this Directorate letter of even number
dated 27=10-97 which may pleace be referred to .

Yours faithfully,

(KARAN SINGH) ‘
Enclo : &4s above. Assistant Director (sa)

Copy to Divisional Orginabor, Shillong for
informati on. '

'8d/- Karan Singh
4-12=97
Assistant Director SA

Memo No,E.I/9-2/5D/9622 dtd. 22-12-95
Copy to : ’

The Area Organiser, S8B, Agartala, Tripura for
informaticn and necessary action please. He is
requested to inform Shri J.R. Chakraborty
Kailasahar accordingly.

Sa/-
e
Ry g e JB Ares Crganiser (Admn}
- Shillong Divn., Shillong.

-

Ayt
DARLS 4 A
Lawums”

<47y, s ._55«;‘:;:.
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REGD. WITH A/D

NoeEe1/9-2/5D/8918=17

Directorate Gneral of Security,

Q/0 the Divisional Organiser, SSB,
Yhillong Divn. Shillong, A.P. Sectt.
Building, Ground Floor, Shillong=793001,
Meghalaya.

. Dated the 25-6-98,
) h ,
The Director of Public Ipstructions,
Secondary Education De/artment,
Xahilipara, Gauhati=19,
Assam.

Sub :- Grant of Pension on supernnuation to Sri J.R.
Chakraborty, Ex.SAO0 who retired from service
on 31=5-98 after noon.

Sir, |

I am to invite a reference to &35B Directorate's
Conflidential Order No.4/SSB/A2/66(74)2709 dtd., 11-6-98
(copy enclosed}, the forlliowing documents are enclosed
herewith for favour of granting pension to Sri J.R.
Chakraborty, teacher of Govt. Assam who was on deputation
in 35B. Govt. of India and retired from service on 31~5-98
due to superannuation.

1« Original Service Card/Service - 3 sheets,
statement in respect of Sri J.R.
Chakraborty, Ex. SAO, zeceived from
Director of Accounts, Bsbinet Sectt,
East Block IX, Level 7, R.X. Puranm,
New Delhi-=110066,

2. 3 copies of Joint photographs in .
r/8 Sh. Chakravorty with his wife. - 3 "

3. Specimen signature of
Shri Chakrabotty. - 3 "

"

Identification marks - 3

Form I{(Being commutation pension
without medical examination). - 3

1t

"

Form ITI (Pamily details) -

"

Form 4 (application of family pension-

Form 5 (Personal particulars before
retiring by Govt. servant). - 3

”

9. Descriptive Roll . - 3

10. Form 7 (application of Pension
and Gratuity) - 3

"

00002/"‘
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You are therefore, requested kindly to arrange

grant of pension to Shri Chakreborty at an early date.

In case any further information is required, the same may

ve obtained from Shri J.R. Chakraborty as per address

given as under -

Shri J.Re Chakraborty,
SUSHAMA
Tongai Road, P.0.% Dist. Karimganj, Assam.

An early confirmation will be highly appreciated.

TPlease acaknowledge receipt.

Yours faithfully,

Enclo: 40{forty) sheets.

Area Organiser (Admn)
Shillong Division, Shillonge.

Copy to ¢

1.

24

3
4.
5e

The Director of Accounts, 8abinet Sectt.,

East Plock No.IX, Leval 7, R.K. Puram, New
Delhi=110066 for information please.

The Joint Deputy Director (Ba), SSB,Dto.,
Bast Block Wo.V, R.K. Puram, New Delhi-110066
for information please WeTete their letter
NOQA/SSB/A2/66(74)II~2776 dtd 18-6-98.

The Area Organiser, 3SB Agartala, Tripura.
Accounts Officer, S5SB Shillonge '

Spri J.R. Chakraboriy, Ex-SAC, SUSHAMA,
Tongai Road, P.C., & Dist. Karimganj, Assan

sd/- Illegible
, 25=-6=98
Area Orgainser (admn)
Sshillong Division, Shillonge
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NO.4/58B/A2/66(74)Pt. -
DIRECTORATE GENERAL OF SECURLTY
OFFICE OF 'THE DIRECTOR, SSB
EAST BLOCK-V, R.K.PURAM,

NEW DELHI - 110066,

DAYED THE, Q\~\- 20U .
ORDER \ . :

In compliance to the order dated 16/11/99 of t.he.-i

Hon'ble Central Administrative Tribunal, Guwahati Bench in - 0A

No.137/98 titled Joshada Ranjan Chakraborty Vs Union.- of 1ndia,

the applicant Shri Joshada Ranjan Chakraborty submitted: his
representation dated, 29/12/99 addressed to the Director, Special
Service Bureau which was received on 04/01/2000.\The undetrsigned,

has carefully considered the representation. S

2. The applicant has raised the following points for
consideration :-

a) That the Hon'ble Supreme Court order dated

05/02/97 upheld the judgement dated, 11/02/87 of

Central Administrative 1ribunal, Guwahati Bench for
his permanent absorption in Special Service Bureau in

‘respect of monetary benefits, therefore, he is entitled
to the following ;-

i)  Special Duty Allowance. (SDA) - R

11) Transport Allowance.
iii) Compensation in lieu of Quarters. (CILQ)
iv) Pay fixation arrear.

b) 'That. he was directed to submit the pension papers

to Director of Accounts, Cabinet Secretariat vide
Special Service,’ Bureau Directorate Memorandum dated
20/08/97 and 05/12/97 for granting . equal monetary

benefits. He had submitted the pension papers through

Sub Area Organiser, Kailashar on 07/04/98, but his
pension papers were diverted to State Government of
Assam for giving him pension.

a) That during 32 vears of dorviee, he was given only
one promotion on the direction of the Hon'ble Supreme

Court, but he has not been given the usual monetary

benefits for his promotion from the rank of Circle
Organiser to Sub Area Organiser. The promotion was
vaen to him on the recommendation of the Departmental
Promotion Commiltee and accordingly,. he was given
higher responsibility without mongtary benefits.

y v
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d) That- the Hon'ble Supreme Court .judgement dated,

05/02/97, allowed him to serve in 3Special Service  ;
Bureau till retirement, The Government enhanced the age' % Wgﬁi

of retirement from 58 to 60 vears on 13/05/98 but. then 1f‘f
benefits of Vth Central Pay ,Commission reira:rdmmt ~¢W§ﬁ&
enhancement of the retirement age has not been given to, ;vﬁ i

h1m - b

Che
. ey ,.’.:g{%;': 5
3. The undersigned in compliance to the order of the_;gﬂ;fgﬁj
Hon'ble Central Administrative Tribunal, Guwahati Bench perused; K IRY

official records, .judgement of the Apex Court modifying theé‘)y:::ﬂf
earlier judgement of Central Administrative . Tribunal, Guwahati{': ‘ wf :
and after careful consideration of the points raised above by the‘.}}w

‘

o

‘g'
2
g 1
applicant observes point wise as under ‘- SRR B 'w'ﬁ
_ S I {&iﬂfg
' P B
Ihri . . . A P
a) Shri J.R.Chakraborty, Assistant Teacher of & 5
Education Department of Government of Assam joined the- "}

Special Service Bureau (SSB) on 15/07/1966 as erule--?mﬂ

preeiac g
ek, Bt g N bk Pl Ay

J..g. (2 Ll
<
TIK v 3

Organiser on deputation basis. On notification of the..rﬁﬁiﬂ
SSB (Junior Executive) Service Rules in 1976 vide ° r,‘
Cabinet Secretariat Notification No.EA/SE-164/74 datedh—i-*;ﬁ
30/06/1976 the case of Shri Chakraborty alongwnth";'”‘i'

others was considered by the Screening Committee for.
permanent absorption as per the above Rules. lle wasy, .
however not found fit for permanent absorption at the‘~~
initial constitution of the service. All those
deputationists who were not approved for Dermanent.ﬁ;
absorption were to be repatriated to their parent
department. Accordingly, Shri Chakraborty was also:
ordered for repatriation to his parcnt dcpartment vide "
Memorandum  No.AOC-1/1/Est/81 dated 22/04/1981. He::% ljiie
however filed a writ petition and his repatriation was: ;
staved by the Court and he continued in the Special
Service Bureau, His status continued to be that of a
deputationist, A deputationist has no claim for
promotion in the borrowing Department. '

~

b) The Hon'ble Supreme Court vide its order dated,
05/02/97, had partially modified the order of Central
Adm1ntstrat1ve Tribunal, Guwahati dated 11/02/87 and

‘had held that "in the peculiar facts of this case we '
are of the view that the respondent should be permitted °
to continue in the department, till his retirement. The
order of the Tribunal dated 11/02/87 that the
qespondent should be absorbed in the Department will
apply in so far as monetary benefits to the respondent
are concerned. With regard to promotion, the case of
respondent will be considered by the Promotion
Committee and only if, he is found fit and suitable by K
the Committee, he will be entitled to the benef1ts
relating thereto. Subject to this modification,......."
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c) . Accordingly, the applicant was given all the
monetary benefits and he has already been given the pay
and allowances on account of his promotion as Sub Area
Organiser and also of the revised pay scale of Circle
Organiser w.e.f. 01/01/96 in pay scale of Rs.6500-200-
10,500/~ and Sub Area Organiser w.e.f. 30/09/97 in the
pay scale of Rs.6500-200-10,500/~ after the Vth Central
Pay Commission recommendations. However, now the pay

scale of the Sub Area Organiser has again been upgraded

to Rs.8,000-275-13,500/- vide Cabinet Sectt. Office
Memoranduimn No.50(40)/97/1C~-1{ dated 06/01/99Y and
accordingly the pay of ‘Shri  Chakraborty has been
refixed with effect from 30/09/97 in the revised scale
of Sub Area Organiser mentioned above and payment of

arrears on this account has already been made to him by

the Director of Accounts, Cabinet Secretariat. in

. pursuance of the Hon'ble Supreme Court’'s judgement he

was  promoted as Sub Area Organiser vide  this
Directorate  Order No.17/88B/A2/83(2)/Vol-1V  dated
03/09/97. The applicant has been authorised transport
allowance as admissible. He is however, not entitled to
draw . compensation in lieu of quarters as per Cabinet
Secretariat order No.17011/10/89-EA-11 dated, 09/02/90
as grant of compensation in lieu of quarters on
conferee basis is not admissible to him. As regards
payment of Svecial Duty Allowance, the same is also not
admisgible to Shri Chakraborty as he is a deputationist
from North Eastern Region and as such as per provision
laid ¢ down +in the  Cabinet  Secretariat letter
No.7/47/P4/EA-]1 dated 28/09/84 the Officer is not
entitled for the same. Even during the period of his
deputation, Shri Chakraborty was never posted out of
North-east. : '

:

v/ﬁ) That _the orders of the Hon'ble Supreme Couft are

very ' clear that he be allowed to continue in the
Department to avoid his repatriation to his parent
department at the fag ehd of his career. He was not a
vermanent employee of the Special Service Bureau. He
was allowed to continue in Special Service Bureau +till
his superannuation and all the monetary benefits were
given to him accordingly. As he was on deputation, the
post retirement benefits after superannuation are to be
given' by his parent department where the retirement age
is 58 wyears i.e. the Education Department of Assam
Government. Therefore, his post-retirement
benetits/pension is to be paid by the State Government
of Assam. » ' S

e) that the avplicant was working on deputation 1n
Speciél Service Bureau and he was allowed to continue
in tpe Department to avoid his repatriation. His case
for - ‘promotion was examined by  the Departmental
Promotion Committee and he was appointed to the next

9

3
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higher. post of Sub Area Organiser'on deputation basis -
vide this Directorate order No.17/SSB/A2/ 83(2)Vol~LlV '
dated . 03/09/97. On his appointment as Sub Area

Organiser, he was allowed the pay scale of Sub Area « ‘

Organiser 1.e. Rs. 2000-3500/- - (pre-revised) now . wg&myy@;wi
- Rs.8000-275-13500/- as recommended by the Vth Central Y R

Pay Lommlssxon w.e.f. 30/09/97. He has already been " {.* **

paid an amount of Rs.29,678/- on account of arrears of
pay and allowances due for the period from 01/01/96 to
‘31/05/98 on account of revision of pay scales as per y :
recommendations of Vth Central Pay Commission. Further, . 37 "~
an amount of-Rs.§5,385/- as confirmed from Director - of
Accounts, Cabinet Secretariat is being paid to the
Apbplicant on account of authorisation of Pay &
Allowances/House Rent Allowance/Transport Allowance/
Special Compensatory Allowance w.e.f. 30/09/797 to :

31/05/98. L A v

) As per the judgement dated, 05/02/97, of the
llon"ble Suwreme Court, he was allowed to continue in
Svecial Service Bureau till his retirement. The age of
retirement of Central Government Civilian employees was
raised, from &8 vyears to 60 years vide Ministry of

Personpel. Public Grievances and Pension Office "
Memorandum No.25012/2/97 dated 13/05/98. - As Shri
J.R.Chakraborty, was on deputation from State.

Government of Assam and the age of retirement has not
been | enhanced by his . parent Devartment (Assam

Government) for their employees, thc applicant has = v
: therefore rightly been superannuated on completion of P
‘ 58 years which is the age of retirement appiicable to ’

Assam Government employees.

4. In view of the foregoing, 1t is amply clear that Shri
Chakraborty has been given all the monetary and other benefits .
that were  authorised to him in due compliance of the orders A
dated 05/02/97 _of -the Hon'ble Supreme Court. The Avblicant 4,

- should liaise ,wilth his parent department viz., Education
Department of the Government of Assam and xet his pension and
other retirement. benefits expedited. '

%

5. With | this order, the appl1cat10n dated 29/12/7499

submitted by Shrl Joshada Ranjan Chakraborty stands d1sposed off. - -7
- S R% ~ L
j ‘ ' - DIRECTOR, SSB -

To :

) [ - ’
\8hri Joshada Ranijan Chakraborty,

Sushma Longai Road,

PO/Distt, Karimgangi,

Assam - 788712,

Copy to : 1. The Divisional Organiser, SS88, Shillong | for in- §

_ | tormati-
. g - . T, - . . . " 4
2. [he Divisional Organiser, N.A.Division | on, ’

//////

DIRECTOR, SSB



.- mished service with tle boxrowing government,
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From, Joshada Ranjen Chekravarty, . o
- Retd,Sub-Area Organiser, X.S.B. | RIRPRE
(on deputation from Assam Schéol Sexvioce, g

To, The Commissioner ' :

Education Department, Govt.df Aspan,
Dﬁapur. Guwahati=6 :

Sub, Prayexr for grant of pe nsion on
supsrannuation

}

o — e T e > = —m s
s - ‘-

Sir | ' - L
! Most respeotfully I beg to lay before you the following
few lines for your benign considera tion and propitious ordexs

That Sir,Ijoined Assem School Service es asstt,teacher - |
on 25,11%1959 and served for about seven years in the Govt,
Voli,High School,Hailska ndi and Karimgan Govt,H,8,8chool,

1 was confirmed in the service W,.E,F, 8e3467.,(D,P,I, ABSam's
Memo, No, 218,datod 24.7,197040s0ssvs...innexure=1}

mhht Sir, I was sent out on deputation¥ to S,8,B, undey :
Ca binetiSectt. Govts of India, by the D,P,I, Assam,undexr . |
order 10,235 dated 15,6,1966. (Annexure=2) in 9ersuanoe of =
Assam Education Department letter no.sss.79/63,253.dt.16.5.66.E

; .

That Sir, in obedience to the above order ,I joined as
Circle Organiser,S,S,B,on 15471966, and retired from there:
04 superannuation w.e,f, 214541998, During this ‘period of 32
years, Iwas not called baok by my Psrent Departrment, rather
periodical extention was graented, presumnably as aougﬁt for by
the borrowing govit, without ny knowledge,No further teims and: . .
conditions we re spelt out except those & péaring in the order!
of the DJP,I, Assam mentioned above, I could™obtain anything me;

more in this regawdfrom either Government, despite best effort,

That Sir, On ny retirement on superannuation, ‘pention |
papers ware sent, by §,3,D, Departmont undex thelr letter
N0.E,1/9=2/3D/6912=17 dated 29.6.98 (Aanexure=-3)and were duly
received lat the Directorate of Secondayy Education Assan,

That Sir, THe Directorate of Secondary Education, As gan,

in their turn, have gou ght for your kind orders to wrant me
ension,in )mheir letter no, APY/PEN/15/98/11.dated 56.7.2000
annexuye =4 ' ' : ;

That 8ir, it is now learnt that the borrowing Deptt,
S.5,B, cid not remit the pension contribution, leave sal !
contribution ete, a s per Rule, for my 32 long years of.&i%le-

! ) !
That Sir, for the lznt two yoars and a half,since my ;

been ‘receiving threats for legal action for my
the monthly instalments,




LY

R

{ ; : N
That Sir, I have ,by now, exha usted all my savings . |
and have,now, been fathoms undér debt, A further delay in |
reoeivin% ny ponsion w 1ll entail total collapse of my family, .
The insults meted out to by the oreditors and the constant ...
tension, have made me a patient of diabetes and high blood .f ' -
pressure, _ : o RS

2

1 em,thexefore, to pray you to kindly gonsidexr my case | .
with a clement eye and i ssue your propitious orders 'in favouy '
of my pension/provisional pension,to save a retired person *~'t

- from impending collapse, 1 am also %o pray you to kindly pess'
‘such orders as might be necessary to obtain the pensionery .

contributions from the borrowing department-S,S, B, (under
Cabinet Secretariat, Govt.of India, | L

Foi these acts of your great kindness, I ahall evey

T —

pray.

Yours faithfully |
Jéﬁ%ﬂéb*@%LCkﬁﬁm%W2cbgl

o _ : ’/905/, } |
: (Joshada Rn,Chakravarty ) :
JONGAL ROADs KARIMGAWJ. ASSAM, Y

DATEDy |

1

Jenuary 2, 2001,
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| GOVERNMENT OF ASHAM X,
L.DLLATION(bLT‘ONDARY)DLPAR‘l‘l'ILNT N A
ERLRE o : » :{ﬁ
NO-B(3)3~1&/2001/40 Dated Dispur,the 4th May/2001e ?

From shrd DeK.Choudhury sACSe,
Deputy Secretary to the Govteof Assam,

Education Departmente -

\///To The Director of Secondary Education,Aésamy“'
Kahilipara,Guwahat1-19d

he o o

Sub ¢ Grant of Pension on Superannuation to
shri Jashada Ranjan Chakraborty,Ex—Se¢A«O¢

Ref ¢ Your letter NosAAP/Pen/15/98/11, SRR R
dated 26~7=2000 . _ _ SN R
. ) A TR | . ;7}".;(‘." f; '
Sir, ' e .. V'
With reference to your letter cited above 7~{ﬂ”

on the aubgect T am directcd to say that according to o
© Govtsof Indla‘s o,.m.No.1t+(5)/86/m/1oa9(m:1nistry of »:;

Finance,Department of Expenditure Controll General) N

PRI
o -

' dated 0—-10—86 the liability for pension including

granuity will be borne in full by the Central Deptt. i;mﬁa
to which the Govteservant permanently belongs at the S 5§J
M 0 -t - Wl

time of retirement s No recovery of prOportionate penaion

will be made from State Govtsunder whom he had served o .-

You are,therefore,requested to inform the

concerned authority to settle the penéion casé of Shri

Jashada Ranjan Chakraborty,Retd.Sub-Area Organiser,33B in ;
the light of the above mentioned Govteof India's QoMo ;J% -
Yours faithfully, LT e
Deputy Secretary ilgile Govteof Assam Sy
N&DVJ“ QSucati Departicnte S
)5\ !
|
} ,
RLT. |
.
|
X 1

.
Ty
.
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'23 It.is requested that'a co f{,q

. i S L NS ARTINAE g S Sifté-}.%
A 14/SSB/A2/2001/(19) 2‘73 L'i.-h.a”;x;*’
. P;' o L Government .of 'India “?“*W“ﬂffqﬁi

A

iR
Ministry of. Home Affairs. "fw:fiﬁﬁw

0/0 ‘the Director General §SB.
East Blocksv,:R .K.puram," BEEe
New Delhi-110066. <o, St

Yaoov . L3
- u't-ll “ .

Dated the._geuqba/

-

|

Shri J. ochakravarty, ' ) g fai
Retd. sub Area Organiser =~ - - o Lo T
- Sushama® Longof. Road, ' _ S SRR,
. PoOo/DiSto Karimganj-78871 2, e RN \ S i W "Q..A.‘:,";r ;
Assam. _ P

Subjectt~ A settlement of pension.case. - o R g
'. - Please refer to your application dated 29,8, 2001,u,¢4_1;

e
i

-on the above mentioned subject. o ; 31
' i

S A !
! . ’ . .

pY. of your representation I
. ~dated .25,6.2001 relat ting to-set
‘case may please be sent to. SSB

tlement of your pension‘
HOrs. as the same doesg

... not appear to have.been received by this Directorate. }Tﬁ
' so that' your case could be processed immediately and .
‘‘necessary action could also be taken by the . appropriahela¢“?“
authorities. . : SROT AT S
S T . ' Ca AR
. AT
k ' |
X S L S
,ours faithfully, . - R,
b L
(G.C. sosr 'y . . "-‘1
Assistant Director (EA) II
. : H
%
- { ‘ \
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— GOVT. OF ASEAM, , _ A\
. , OFTICT OF MM DIRECTOR O 51 OHDARY DUUCATI OM , A3SAM, \Y;
' . KAHILIP LBN o GUHAHAT Tl 9, : :

Nos ARP/Pen/15/98/22 Ptde Kahilipara, the 13th Dec/2001

i

From' '# Smti Anysli Hora: MeAe, BoTo, AeBeSe . ;' L l;f.ﬁ
’ Jte Director of Secondaxy Zducntitm, hssnm. o
K1h111nm:a. Cuwshntie19,'

To The Diviglonal Organiser, SeSeBe S$hilleng, Division,
, : Shillong, APe Sectts Building,
Ground Floeore
Shillong = 793001, Meghalayae

Sube ot Grant of pension on sporannuation to 3rxi ;1omadg
Ranjan Chakeaborty, Retde SeAe Qo :

Refo

.

Your lottor Hoe Pal/9=2/50/14435«36 dtde Tel2ed8,

Sir: i .

In {nvitinn A tofemnm te vay lmttet m1 rhe mxhjnet
cited above, I am directed ta"state ‘that the sazvimm of Sri Jashada
Ranjan Chakrahorty Asstte teachay Covts He8eSchool ; Karimgany was place
at the digpnan) af tha Y'rlmini.sfnra Satratariat as circle organd ser '
vidn thia affica ordor Ho. ANP/AD/T/65/25 A, 15w6wb6 as par instruction
of Govte of Assam Education Denartment vide Govte lattar Ne. E38/79/65/
253 Ate 16=5«56. Ha had retized from hie services en mpetnnmmtian on’
31+5=58 from your ‘astabli shmante ‘ '

Ag par existing rule ha shand joined fn hian poremt.
ozttami thnent Len0 .0 the office nf the underslgned befora his rotirece
.mente But ha did not dn that for which the matter has becn reforred teo
tha Govte for necaacary ardereBut Govte have regretted his prayaer for
granting pension. gxatuity pte. and instructed undersignaed vide Govt. .
1otter Nos B(3)5414/2001/10 "dts 4=5-2001 (Ceopy encl.osed) to requast
you tn settled tha pension case of Sri JeR, Chakvnborty retired Sube
. Area Orqaniser SeSeBe in the liaht of Govte of India's OeMe number 14 (S5)/
B86/Tn/1029 (Minietry of finante Daptte of expenditure controle general)

Ate Me10aB6,

' Te ig f'hurnﬂ‘ore roquested to take necesssry action
for granti m penalon and qratuiry in rarpect of 8:1 Joahadq Ranjan
Chq!crnhorty fyrom your ande . , ‘

Yours fnithﬁlllV.‘

Jf*. Director of .»ocemdnryr‘nducation, Ass-m.
‘ Qi/ Kahilinara, Guwnhstie19s
Mamo Ho. M?‘/t‘ nn/1§/@f%/7?-f\ Dtde Knhilipaxn, tha 13th Dac/2001
Copy to i= te The Seomtory to the Govte of I\ssnm, Educ‘atiqn
‘Deptte., D& s;pur, Cuuwshatie«6 for informatione’
2. 8ri Tashadn Ranjan Chakgaborty, Retds Sub Area

N4 © aqaniany, (GeSeNe) Sushama Longatl Ronde
TeN% & Distte Knringany Pin ¢ 780712, Ansame

IS (\

Jte nirnctm nf "i@c-onfﬂ.‘\r‘/ T‘dm‘ntinn Asaam.

. “ﬂﬁgﬁ&ﬁmm . Knhi)s.o-rn. f'mm‘n"l-i'*-

:',.[,," ,/\/
/ -
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ANNEXURE - L{

GOVT. OF ASSAM e
OFFICE OF THE DIRECTOR OF SEDONDARY EDUCATION
ASSAM : KAHTLIPARA: GAUHATI-19,

;'ﬂo.APPyPen/15/98/23 Dated Kahilipara the 5th Feb/2002
i
|
Nrom ¢ Dr. E.C. Das ’
b Director of Secondary Educqtion, Assam,
k

Kahilipara, Gauhati-19,

The Commissioner & Secretary to the Govt.
of Assam, Kahilipara, Edu. Dept, Dispur,Gauhati-6.

Sub := Grant of Pension on supernuation to Sri J.R.
Chakrabor‘ty 9 Bx=5+4.0.

[
!R?f i~ Govt, 1etter'No.B<2)s.14/2001/29 dtd, 26-12~2001
and No.B(3)S.14/2001/10 dtd. 4-5-2001,

| ‘
| In inviting a reference to the Govt. letter on
|

;tée subject cited above, I have the honour to state that

[tﬂe action in pursuance of Govt. letter No.B(3)$.14/2001 /10
jd#ted 4-5-2001 has already been taken vide this office letter
Nol.AAPB/Pen/15/98/22 dtd 13-12-2001( Copy enclosed)

This is for favour of information and necessary

1a£t10n from Govt, ’ .

!i | Yours faithfully,
! | Sa/-

Director of Secondary Education,

LA L B s Uiy Assam, Kahilipara, Gauhati-19,
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v GVT. OF ASSAH, ;X\
QFICE OF THE DIRFCTOR OF SECCNURRY EDUCATIAN, ASSAM,
KAHILIPARA , GUWAHATYw]9 ¢

L4

Np. AAP/Pen/13/98/22 Ded. Kahilipara, the 11th June/. ..
20024

v om t . Smti Angals Bora,
Jt. Birxector of Secondary Bducation, Assam,
Kahilipara, Guwahati=19,

To Tha DSviaienal Opgunises,
SeSs+Be Shilleng Division, Shilleng
AcPe Sgotts. Building, Sround Flooy
Shilleng 793001, Heghulayae

Svb. H &rnnt of pension en suveragnmuation tb,k-‘ -

Srl Jeshada Ranjan Chacxavorty, Retd. SeleOs

in 8&B, :
Ref. 3 Your Lettey No. B.1/9-2/80/2621-22 dt. 11e3«2002,
iy,

With reference to your Lotter under t;sférence.
I am diracted to state that Sri écshada Ranjan Chakravorty served
in the Govte HeSelSchaol, Haillskandl as Asstt. teacher in class II
fince 25-11-89 and wos relonned from this depaxtinant. on 18 th June
rh {966 under your depaxtment on deputation vide thig offlce lattex
No. h-AF'/AD/7/65/25 dte §15=3~C8 (capy enclonad’ «

In this yegaxdn ¥ gm to state that his gervice had

- Deen confirmed vide this effice lettay No. AW A/2/69/7 dte 74wT=70

(Copy enclosed)e After roleasing from this office ne correspondance
wRre made with this office t1)ll to his retiremonte

Wow tha relevant doccuments alongwith eriginal
pencion documents 4in raspect 6f JeRe Chdctavo_rty 18 herehy returned
lierewith for favour of your neteagayy actions

Yours faithfully ,”
e

Jt. Divector of Secondary Pducation, Assam,
’ Knahilipara, Cuwahatie19,

NMans No. ARNP/Bans]5/98722 btde Kphilipara, the 11th June/2002
Copy to e ~

1. 8yi Joshada “anjan Chakravortyy Rtd. Sub Area
/ Oxganiscr (SeS.B.) Sughama Longal Road,
Pee & Diat 3 Knrimgany Pin. 788712, Apsonm

for inflormats on.
e

Jt. Director pf Secondnxy Educatiom, Asoan,
Jg// ¢V Kahils Cuwnhigti-19,.

A3

Y .

L ¢
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o Govenném of Indla L %——@ 'ﬁ - ‘ |
. Ministry of Home Affairs, ' y
Office of the Divisional Organiser,SSB, . X
‘ Shillong Division,Shillong-793001. ~
No, EIO-2SDI225I-52 | DATED:- 0™ JULY -2002
To, | : | | o
The, Director of Secondary Education,
Assam, Kahilipara, Guwaknati:l?. ' |
Sub:- Grant of pension to SH. Jasuda.Ranjan Chakrabarty (Retd. SAQ) EX-
Asst.  Teacher on Deputation in SSB .
Ref:- Government Of Assam, Educational Dep:irtment Ltr No. .
. AAP/PEN/15/9822 DATED 11.6.02 AND NO. AAP/PEN/15/98/22
DATED 13.12.2001 ' - T '
SIR,

Ploase refor to your lotter No. cited above in connection with Grant of Pension to SH.: *
JR.Chakraborty ,( retired Sub Area Organiser, SSB) Ex. Assistant Teacher of Education- -
Department ,Government Of Assam. o : ' '

It is to mention here that SH. J.R.Chokroborty Ex SAO could not be reteased from SSB.

| before his retirement duc to the order of Honb'le Supreme Court Vide order No- 155087 dated 05-

02-1997.. Departmental Promotion Committee also considered his promotion to the rank of Sub«
Area -Onganiser before his rotirement, as per the direction of Honb'le Supreme Court,

Accordingly SH. J.R.Chokroborty continued to serve in SSB till his superannuation as on 31-05-

1998(AN) on attaining the age of 58 years (fifty cight Years) A ) .

The order No- 17/SSB/A%/83(2) VOL-IV/2057 DATED 16™ JULY 1997 vide which SH.'
J.R.Chokroborty Ex -SAO ,SSB was allowed to continuo in SSB up to the age of his

superannuation i.e. 31-05-1998 copy of which was also endorsed to you.( copy enclosied).

SH. J.R.Chokroborty ex-nssisstant teacher, Education dopartment ,Goverment Of Assam,
on deputation to SSB joined in the organization on 15™ july 1966 as Circle Organiser He was

relieved of his dutics on supcrannuation from Government servico on the aftemoon of 31* May

1998 after attaining the age of 58 ycars. ( copy of the order enclosed).

As per order contained in the Ministry Of Finance O.M. No-14(5)/86/TA/1029 dated 09-
10-1986, the liability of the pension including the gratuity should be borne in full by the Central,
/state Government to which the Government servent permanently belongs at the time of retirement, .
The service of SH. J.R.Chokroborty was confinmed as a teacher Vide Directorate Of Secondary
Education, (Govt. Of Assam,  Letter No-AAF/C/2/69/7 Dated 24-07-1970 . SH. J.R.Chokroborty
Assistant Teacher ‘was rcleased from the educational department, Government Of Assam ,on
deputation to SSB Vide Director Of Secondary education » Govt. Of Assam, letter No-
AAP/AD/7/65/25 Dated 15-06-1966. ' :
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Y It is therofore requested for amanging payment of ponsionary benefits to tho officer in /)(?? | g
- the light of above. Scrvice Book along with Supreme Court Order and Pension Papers with all oA
reievant documents and orders are enclosed herewith for further nocessary action please. e

1

v
b
' [}

| | | | Yom’sfaimmny o
- ' (BK.Chakesbosty)

Arca Otganiset(ADM)
Slullomevmon. - &

Enclo:- (Total 66 Pages.)
1. Service Book.( Three pages)
2. Pension Papers. .

3.. Copy of the Honb'le Supreme Court Order No-155087 and 187580 Dated-05-02-1997,
4. Copy of relcase order on supecannuation of SH. J R.Chokroborty Ex- SAO, SSB.

Copy to, . :
1. Joint Deputy Dircctor ( EA-I), SSB Die. New Delbi for information please.
\2/611 J.R. Chakraborty Ex- SAO, SSB Longai Road Karimganj for information,

17 vt A
Mgrento-

S/
-

Shillong Division.
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IndoorNo : ....0L. 30 ... BedNo: ..... ﬁ‘f L. l..*.!.t..i‘Unit/Ward:...m.f’.l.b.‘./.....;.... |
Name of Patlent ........ 0. } ..... snda.... Rax (.om .C.’.;?\.fz!a'.f.\..o.(aﬁ...y ..... S—
AGE e Bl it Sex ;.. ....M ............................. «~Religion : . 43.......... :
Father's Nar%e/HusbandsName ..... /o\;ﬁo?‘&&. @A,_ L ”\QW@?VJ ..................
b . w\_\ PRIE ‘
Address ..............J L .mg.el.s ...... QePﬂO vl P S‘MMD( ....................
Date of Admission : ............[! tyfsad 201’\ w"_-‘ !‘T\\ S
Date of Dlscharge ............... LH. IU[ 2uv -
Desease : F)J;NU ..... M. Eu PVU{L l/ws@\[]W
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" Babynote : .......
S O S
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AWy o (180
Time ofDaInl/ery ............................................... ’l/}{g“?f \
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NIGHTINGALE HOSPITAL
& RESEARCH CENTRE

" Meherpur, Silchar-788 015, Phone : 30626

mscunm;f L‘EBTIFIEHTE | I

| Attending Doctor D~

| NAME OF THE PATIENT ')/ 7 /w(/m ?(M - TreatmentAd s |
L,/mzm/m% < /o M T Ch Lhakrotoih X 0 &b éo/q,,m/é b Jurs
PRI/ 4 Lt ctuily Afore. el .
B _A,ddreés 4-01@‘:_) ‘°"°,/ K M:]_..- | ’ | ' l/ , 5*% Ry N
DateofAdmission- /6 /‘77“‘} i _ 3 . _ & Tab Zinidex /“‘tﬂ/nC
Date of Discharge '52’} / ER : 1 e . dc‘% é%‘v*g
1 R (\4’)) ‘%““"dx_!_ sz 7 |

O

Diagnosis :- AL /)w(,c,nuc;u’/l% :
UT’}. DM @ Né/,Afza/oa7L

@) G(/a /%;77[«)( %ZL 30

(‘/;

L Gp e d‘i o %M’ |

. Investigation done :- ' b o, | @_Z;l; Lesix
,. :,___p_u_;m_. . / —7}1 L (‘[& L. lvg:_j_t:& ;k’()r(nl ‘
e Bdvd | T Sy T ,L_,_ |
| Treatment given :- o . : o _Z [/9 e /C {-,u[ ~ L o]
¢ _ ' O (e \gcww%—nme_. RS v

LA /—ﬁb(*/ L ée%w’c érz:al(gfj @M/ b gmfg :
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REGISTERED

SBI HOME FINANCE LIMITED
SETHI TRUST BUILDING ~I, G.85. ROAD
BHANGAGARH, GUWAHATI~78120%5
PH: 589947, 927125 , FAX:(R361) 529688

ro—

byosu
1

|

ROG/SFL./1@/571 DATE : ca/ie/0e

JOSHADA  RANJAN CHAKRAVARTY
SUSHMA

LONGATI ROAD

F.0. & DIST. KARIMGANJPIN. 78871z.

]
PIN : @

Dear Sir/Madam,

IRREGULAR REFAYMENT OF MONfHLY INSTALMENT
FILE NO.: G/1640

The last instalment paid by you on 19/05/02 has been adjusted
against the EMI for the month of Feb.'99 « The instalments
from the month of March®99 are still lying as overdue in your
loan account. Flease deposit the amount at anrearly date ¢to
avoid additional interst. We also request you tao deposit your
monthly loan instalment which is due for payment on the last
day of every month within the said month itself.

c¢.In this connection, we would like to inform you that the default
in repayment of the monthly loan instalments (EMIs) more than six
months will categorise yowr loan account as NON FERFORMING NABSET
(NFA) account  as per the vules of Reserve Bank of India. It is a

matter of concern that yow loan account has been rated as NPA at
present and we shall be compelled to take corrective measures if
this condition persists further. We y therefore , request you to

- regularise your loan account immediately

If you have already paid the amount in the meantime, please ignore
this letter.

Thanking you,

Yours faithf@}d@,

AutHorised Signatory

'

:
|

\

1 ""(h .'! .
-t tad W,
Yy
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SBI Home Finance lelted

. Sethi Trust Building, 6th Floor, .
' T SBI. HOMES , G. 8. Road, Bhangagarh, Guwahati - 781 005 /)\/0( _
. . Tel : 529947, 527125, Fax :(0361) 529688 ; ‘A . ;.
A loan for every home Email :’gwh.sbihfi@gncal.global.net.in -
Website : www;blhomes com

- N N
,"'.4"".,';'1""{?'."' s S i ' w
e REGISTERED.
RoGSRAAES | Februsay 21, 2001
Mr.Joshada Renjan Chakraborty, |
" SUSHMA "
Longai Road,

P.O & Dist - Karimgan,
Pin- 788 712. '

Dear 5ir,

'
\

FILE NO. G/1640 (SL.NO.1337)

It is indeed mos*t unfortunale that no attempts are being made by you to regularise your loan
accomnt despite onr seversl reminders sent to you, The Iast instaliment: paid by you on

24.10.2000 have been adjusted for the month of March '99 to December '99. As such us
many as 14 numbers of monthly loan instalments amounnng to Rs.19642/- and additional
interest amounting to Rs.2554/- are lying as overdues in your loan account as on date.
Since more than 6(six) nos. of monthly loan instalments ae lying s overdues in your
loan account, your loan account has been marked as NPA (Non Performing Asset) as per
the latest guideline of Reserve Bank of India We have been asked by the competent
avthority to take drastic steps for all NPA accounts. ' -

You are, therefore, requested fo reguldnse your loan account with immediate effact so that
. your loan account can be deleted from the list of NPA accounts.

Your co-opem;xon in this matter will be highly appreciated.
Please treat this as EXTREMELY URGENT.

Thanking yoﬁ_, :
. ‘ Yours faithful ly,
/\A =

MANAGER (OPS)
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REGISTERED

< SBI HOME FINANCE LIMITED
SETHI TRUST BUILDING -I, 6.S8. ROAD
BHANGAGARH, GUWAHATI-78100S
FH:5E9947, S27185 , FAX:(B361) 529688

ROG/SPL/12/884 o . DATE : 21/12/00

b

JOSHADA  RANJAN CHAKRAVARTY

SUSHMA ‘ '

LONGAT ROAD : K

H.o0. & DIST. KARIMGANT  PIN. 788712,

Dear Sir/Madam,

IRREGULAR REFAYMENT OF MONTHLY INSTALMENT
FILE NO.: G/1640 ’

The last instalment paid by youw on E4/10/00 has been adjustod
against the BEMI  for the month of Dec'99 « The instalments
from the month of Jan'ig are still lying as overdue in your
loan account. Flease deposit the amount at an early date to
avoid additional interst. We also request you .to deposit your
monthly loan instalment which is due for payment on the last
day of every month within the said month itself. '

2. In this connection, we would like to inform you that the default
in repayment of the monthly loan instalments (EMIs) more than six
months will categorise your loan account as NON PERFORMING ASSET
(NFR) account "as per the rules of Reserve Bank of India. It is a
matter of condern that your loan account has'been rated as NPA at
present and we shall be compelled to take corrective measures if
this condition persists further. We , therefore y request you to
regularise your loan account immediately :

If you héve already paid the amount in the meantime, blease ignore
this letter.

Thanking you,

Yours'Faihiﬁg}ly,

Author

Yoesrt .
i
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